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RAJYA SABHA

Friday, 14th February 1958

The House met at eleven of the clock, MR.
CHAIRMAN in the Chair.

MESSAGE FROM THE LOK SABHA

THE CRIMINAL LAW AMENDMENT BILL, 1958

SECRETARY: Sir, I have to report to the
House the following message received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha:

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Criminal Law Amendment Bill, 1958, as
passed by Lok Sabha at its sitting held on
the 12th February, 1958."

Sir, I lay the Bill on the Table.

RESOLUTON REGARDING DIS-

COURAGING AND CHECKING THE

EVIL OF CASTEISM AND COM-
MUNALISM IN THE COUNTRY

MR. CHAIRMAN: On behalf of Mr.
Kishori Ram who has authorised Mr. Jaspat
Roy Kapoor to move his Resolution, with
your permission, I am asking him to do so.

SHrRI JASPAT ROY KAPOOR (Uttar
Pradesh): Mr. Chairman, Sir, [ beg to move:

"This House is of opinion that
Government should take immediate steps to
appoint a Committee consisting of
Members of Parliament to suggest ways
and means to discourage and check the evil
of casteism and communalism in the
country."

Sir, I am grateful to you and to the House
for permitting meto move
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this Resolution which stands in the name of
Shri Kishori Ram, the lucky winner in the
ballot, who but for his absence would have
moved it and done fuM justice to it, for
himself belonging to the Scheduled Castes,
who have suffered more than any other caste
in this country because of casteism and
communalism, he would have brought to bear
upon this question not only his personal
experience but the experiences of the
Scheduled Castes and many others. Sir, even
as it is, I am glad to have this opportunity to
move this Resolution which, I am glad to say,
has the support of a very large section of this
House—maybe the unanimous support of this
House

DRr. P. C. MITRA  (Bihar):  Certainly
not.
SHRI JASPAT ROY KAPOOR: . . . as is

evidenced from the fact that the notice of this
Resolution was given by no less than 25 or 30
Members. Sir, our country has suffered too
long and too much from the evils of casteism
and communalism. Untouchability which is
only an extreme form of casteism—though it
has been made illegal and though it has been
provided in the Constitution that it shall not
exist in the country—unfortunately does exist
to a pretty large extent. These evils have
weakened and divided our society for a long
time. They stand in the way of the unity of the
country. Communalism led to the partition of
the country and led to the most horrid
incidents after the partition, the evil effects
whereof we have not yet been able to get over
completely. It also led unfortunately to the
murder of Mahatma Gandhi, the Father of the
Nation. That tragic event, we might be
remembering, led to one good thing
immediately-thereafter, and that was that
casteism and communalism became less
effective. A.t one time we thought that this
evil had disappeared, but then later events
have proved that we were mistaken in  that
belief. These evils only lay
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[Shri Jaspat Roy Kapoor.] dormant for
some time or, if [ may say so, they only went
underground and soon we found that this
demon of casteism and communalism has
risen again from the grave as it were, and
today we find, these evils not only do not
show any sign of decline but are on the
increase. The real fact is that this evil has been
gradually gaining strength and more so on the
political or electoral front to which I will pre-
sently refer. As for the evil of un-touchability,
I have already submitted that despite the
legislative enactments that we have passed,
despite the provision in the Constitution and
despite all the tall talk about it having been
abolished, the hard fact remains that it does
exist to a very considerable extent. And so far
as the caste complex is concerned, I can do no
better than quote from the Backward Classes
Commission's Report, p. 21, paragraph 37:

Evil of Casteism

"The religious caste complex has
become so deep-rooted that it is not easy
for any caste-group to get away from its
strong grip. Even the most intellectual
including those who declared themselves to
be the enemies of caste, are not often
entirely free, and consciously or
unconsciously they act in a man-er which
gives a fresh lease of life to the caste
system. Both by the force of inherited habit
and the training imparted to an individual
he feels a deep loyalty to the caste group.
That loyalty is so deep that he is generally
unable to shake it off even when he is
intellectually convinced that it is baneful."

Sir, the hard fact is that even after ten years
of independence, communalism, whether
based on religion, sect, caste, language or
State, has been on the increase. Communalism
based on language and State has been a recent
addition. Communalism based on language, |
am constrained to say, is being fanned by no
less a person than Shri C. Rajagopalachari,
who is using all his intellect and great wisdom
to
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make, as is usual with him, the worse appear
the better reason. This evil of casteism and
communalism has spread to the universities,
educational institutions, administrative and
even business offices and most of all to
politics, and if we do not take immediate and
effective steps to check this growing evil, we
shall soon land ourselves in a very difficult
situation. The unity and solidarity of the coun-
try is being threatened, and if we are
complacent about this situation, we shall soon
find ourselves in a very difficult situation. Sir,
the recent communal riots in Ramanathapuram
resulting in about 40 deaths or murders rather,
the Dravida Kazhagam anti-Brahmin violent
campaign in the south, the recent murderous
attack on Mr. Srinivasachari who, I may
mention for the information of the House,
prosecuted on behalf of the Government and
secured the conviction of Mr. Ramaswami
Naicker, the leader of the Dravida Kazhagam,
the speeches of Mr. Naicker advocating the
murder of Brahmins, and then, Sir, the Hindu-
Sikh tension in East Punjab with its recent
consequence of four persons having been
killed by gun shooting, and the communal
frenzy which was recently let loose not long
ago, in my own State of Uttar Pradesh merely
because of the republication of the book called
"Religious Leaders" by Bharatiya Vidya
Bhavan, all these things must arouse us to the
urgency of the situation. Sir, how unfortunate
it is that communalism gets its strength on the
ground of religion, whereas as a matter of fact,
no religious teaching ever supports it.
int Gurdwaras,  Arya  Samaj,
mandirs and mosques are now
again, as in the past, being used for political
purposes and to spread communal hatred.
Sheikh Abdullah now is being extolled as
'Hazrat Sheikh Abdullah' to our great surprise.
I do not know whether a mere individual can
be extolled as 'Hazrat'. In pamphlets which are
being thrust on us from day to day and
sometimes hour to hour from Delhi, Sheikh
Abdullah is being extolled as 'Halrat'Sheikh
Abdullah,
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though he preaches from mosques in Kashmir
communal hatred  of the worst order.
Sir, may I here make one humble suggestion
to the Government whether they should not
seriously consider enacting a legislation pro-
hibiting the use of religious places for
political purposes or from where communal
frenzy may be advocated? This is
something for the Government to
consider. I think this suggestion is worth
while being  seriously considered. = Why
should places of worship like mandirs,
mosques and gurdwaras be allowed to
be used to create communal hatred  in the
country? That is not the legitimate function
of temples, mosques ana gurdwaras.
Sir, curious as it may seem, and even
paradoxical, elections based on adult
franchise have reactivated and aggravated
casteism. Caste distinctions have been
deliberately and ruthlessly exploited during
the last two general elections.  Sir, in this
connection, all of us—I should rather say 'all
political parties—are guilty. What do we
find? When elections are to take places, all
political parties, before setting up
candidates, first try to find out the nature of
the constituency more to the extent of the
particular community which resides in
that constituency, and if in a particular
constituency a particular community is in
majority or is living in large numbers, then
a candidate from that particular
community  is selected and set up so that
he may be able to  catch the votes of that
community on caste  or communal
grounds.  Sir, when the candidates are
selected, they make appeals to the voters
on grounds of caste, community and
religion. That is not asecret; that is the
experience, I am sure, of every one of us.
The communal-named political  parties
make no secret of their communal out-
look, but so far as non-communal parties
are concerned, they “profess from house
tops, they  proclaim emphatically in
their election manifestos that casteism
and communa-lism are a bane in the
country and must be eradicated. But in
actual

[ 14 FEB. 1958 ]

and Communalisvi 500

practice, from the very start right up to the
end, all political parties and the candidates set
up by them, generally speaking—of course
there are some honourable exceptions, but
generally speaking—make the fullest use of
communal appeal to the electorate.

Sir, the question then arises as to what
should be done. I have a few suggestions to
make in this connection. Firstly, of
course, there is a general suggestion that
political parties should not make selection of
candidates keeping in view the communal
nature of  the Constituency. But  the
more effective step would be that so far as
the Government and Parliament are
concerned, political parties having a
denominational name  should not be
recognised for any purpose whatsoever. 1
would suggest, Sir, that such a communal
party should not be given any -electoral
symbol by the Election Commission. I
do not know whether in the absence of
any specific legislation on this subject it
would be within the power of the
Election Commission to do so. But
should such legislation be necessary, 1
would earnestly submit that we should
enact it before the next general elections come.
Sir, in this connection, I may remind the
House that last year, or a little before that,
when the necessary Bill on election was
being considered by wus, [ had tabled a
proposal to this effect, and I had gone further
to suggest  that it should be incumbent
on every candidate to put a declaration at
the foot of the nomination paper that he does
not belong to any communal organisation,
and a communal organisation which
participates in  politics. But unfortunately
that was not accepted  then.  The  last
general elections have brought home to us
more vividly than on any previous
occasion that we must resort to some such
legislative enactment as I suggested then and
which I repeat now. Sir, as we find from the
notifications issued from time to  time by
the
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[Shri Jaspat Roy Kapoorj Elecion
Commission, Hindu Sabha, Jan Sangh and
Akali Dal are to be given symbols and they
are being described as National parties. How,
Sir, a Hindu Sabha or an Akali Party can be
called national, being communal on the very
face of it, I fail to see. But then, as I said, the
Election Commission may feel helpless in the
matter. I, therefore, suggest that it is very
necessary that we should have a legislation to
the effect as I have suggested, or in any
modified form. I would also suggest that
appeal to casteism and commu-nalism during
the course of election should be made a penal
offence. It is, of course, an election offence at
the moment. But then unless you make it a
penal offence under the ordinary law of the
land and make it, if necessary, even cog-
nizable, I do not think merely making it an
electoral offence takes us very far.

Evil of Casteism

As a matter of fact, Sir, the Hindu Sabha, the
Akali Dal, the Jan Sangh are recognised as
parties which according to their own
programme declared loudly are communal
bodies. Their functions and their policies are to
protect the interests of one particular
community. When they go to the electorate,
they act and preach according to their own pro-
fessed and proclaimed manifesto and then we
say that it is not open to them to make an
appeal to the electorate on the ground of
communa-lism. To me this appears to be a
little inconsistent. If such an appeal is bad for
the purpose of election, then such, bodies
should not be "allowed to assume a communal
name. I would also suggest, Sir, that in
Parliament and In Assemblies such communal
bodies should not be recognised at all. They
should not be given a separate label and a
separate block in the Assemblies or in the
Parliament. Neither should any facilities be
given to them for propagating their policies
through All India Radio. I had made a
suggestion
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that it may be made incumbent on every
candidate to subscribe a declaration to the
effect that he does not belong to any
communal organisation and legislation to this
effect may be enacted. As such a suggestion
may appear to be fantastic, I would like to
draw the attention of the House to a statement
made by the Commissioner for Scheduled
Castes and Scheduled Tribes in his Report on
page 121, para 6, which is to the following
effect:

"The Government of Bombay propose to
pass a legislation by which no person will
be considered qualified for contesting a seat
in any local body like municipalities, local
boards, Panchayats, etc., or in the local
Legislative Assembly or the Legislative
Council if he believes in untouchability and
practices it."

I only want Parliament to go a little further
and, on the same lines, declare in a legislation
that unless one subscribes to the declaration of
the nature that I have suggested, he should not
be allowed to contest an election. Maybe, Sir,
that such a suggestion needs very careful
consideration and it is for that reason that I
have submitted in my Resolution that a
Committee of Members of Parliament, of both
the Houses, may be constituted.

Sir, I would like to refer to another matter
and in that I suppose I will have the fullest
support of the Chair, being an eminent
educationist as you are. Another breeding
ground for communalism and casteism is the
denominational institutions in the country. Sir,
one is not born a communalist, it is the
environments in which he lives which make
him so and the environments that one breathes
in at the most impressionable age of his life
are in the schools, colleges and universities. |
would submit, Sir, that we should discourage
the growth of denominational institutions in
the country. The question is how we should
do
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it. Sir, on several previous occasions outside
the House I had occasion to discuss this thing
with eminent educationists. My suggestion to
them was that the Government should not
make any contribution to educational
institutions which have a caste or de-
nominational name. They said that most of
the institutions bear that name and if
Government support were not there, they
would not be able to function. Sir, my
submission is that whatever may have been
the attitude of the Government in Jhe past,
whatever may have been the necessities of
the situation in the past, time has now come
when we should seriously consider this ques-
tion and if we have to take effective steps to
check and eradicate this evil, then such
institutions should not be financially helped
by the Government. Maybe, Sir, that there
may be some constitutional difficulty in this
respect, for once when I suggested this thing
in a very high quarter, my attention was
drawn to article 30 of the Constitution which
says:

"The State shall not, in granting aid to
educational institutions, discriminate
against (any educational institution on the
ground that it Is under the management of
a minority whether based on religion or
language."

My reading of this article, is that it is still
open to the Government to deny financial
aid to communal and caste institutions but
even if this article stands in the way, I would
submit, that this article should be amended
so that it may be open to the Government, if
it finds that com-munalism is rampant in any
institution or for the mere fact that the
institution bears a communal name, to stop
financial aid to such institutions. Sir, in such
denominational institutions, the admission
of students is often regulated by caste and

communal  considerations. Even  the
appointment of teachers, their promotions,
their ~ punishments are
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regulated by caste and communal
considerations. Why should we have all these
caste and communal considerations? After all
the students of different communities must
live together, not one caste students in one
hostel and another caste in another hostel with
the result that by living in such hostels they
imbibe the communal spirit of the worst
nature.

Then, Sir, may I touch a rather delicate point
here? Unfortunately we have seen, during the
last few years that when foreign dignitaries
come, communal bodies are allowed to give
receptions to them. A foreign dignitary coming
to this country should be honoured by all alike
and no communal institution, no body of
citizens in the name of a particular community,
should be allowed to offer receptions to the
foreign dignitary. We all, belonging to
different castes and communities, must join
together and give a reception. It certainly
creates a very bad impression with a foreigner
when, coming here, he finds that on some
occasions he is honoured by a particular
community in the name of that community.
That, Sir, must be stopped and banned
altogether. Sir, not only that, we even find
Ministers, political leaders and even
candidates when they are successful in an
election, allow themselves to succumb to the
temptation of being honoured by caste
organisations to which they belong. That is
something very unfortunate. If we really mean
business and if we do not mean mere paying of
Up sympathy to anti-communal-ism, anti-
casteism. Ministers particularly and our
leaders, our politicians and even Government
servants, by a rule prescribed to this effect by
the Government, should never associate
themselves with the functions of institutions
bearing' caste or communal names. Why
should the foundation-stone laying ceremony
of institutions bearing caste and communal
names be performed by Ministers and big
persons? If they do not do so, I am sure the
growth of
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[Shri Jaspat Roy Kapoor.] such institutions
will be considerably discouraged. I have
already suggested a few remedies. A few more
I may suggest hurriedly because my time is
shortly to be over. As I have submitted,
communalism based on language and state is
growing up more rapidly now than ever
before. I have suggested certain remedies but
one thing I may repeat again, as I repeated on
a previous occasion. The policy of the
Government which they have announced more
than a year ago to the effect, in accordance
with the recommendations of the States
Reorganisation Commission's Report, that 50
per cent. of the All India Services in any State
must be manned by persons residing in
another State and that one-third of the High
Court Judges in a State must be recurited from
a different State should be implemented. This
will in some measure check communalism
based on state residence.

Sir, I have come to the conclusion of my
remarks. The situation is an urgent one and
requires urgent and Immediate steps to tackle
it. We should lead a crusade against this and
we should see that this evil is not allowed to
grow and if possible, is eradicated in due
course of time. I have, therefore, suggested in
my Resolution that a Committee should be
appointed. We should go thoroughly into this
question. I may remind the House that in
1948, after the murder of Mahatma Gandhi,
the Congress Party in the Constituent
Assembly appointed a sub-Committee to go
into this question, of course in a very limited
sphere. The late revered Dr. H. C. Mookerji,
who was the Vice-President of the Constituent
Assembly and later on Governor of West
Bengal, and Mr. Santhanam were two
Members of this Committee. They had
submitted a report, a copy of which I have
with me. They made certain very good
suggestions in  this  connection  but
unfortunately this matter could not be pursued
then. I submit that this matter should be re-
pursued now in the light of recent
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experiences because at that time we had
hoped that this evil would drop off
automatically. Not being so, the necessity has
arisen to appoint once again a Committee.

MR. CHAIRMAN: Resolution move-ed:

"This House 1is of opinion that
Government should take immediate steps to
appoint a Committee consisting of
Members of Parliament to suggest ways
and means to discourage and check the evil
of casteism and communalism in the
country."

Shri Surendra Mohan Ghose first. Mr. Yajee
second. Mr. Ghose has given notice of a
similar Resolution. Therefore I am asking Mr.
Ghose first Mr. Yajee will be next. Then Mr.
K. B. Lall. Dr. Mitra, I know you have
opposed it already.

SHrl SURENDRA MOHAN GHOSE (West
Bengal): Sir, I am grateful to you for giving
me an opportunity for supporting this
Resolution and speaking on it. As my hon.
friend Shri Kapoor has already pointed out,
we have made provisions in our Constitution
for the removal of casteism etc. Although we
have passed many Bills to deal with this
casteism and communalism yet it still persists
and we all know that it still persists. Not only
there is passing of Bills here, but we also
khow that from the time of Buddha many
religious teachers and social reformers have
tried their utmost to fight this evil and
eradicate it from our society. Even then, there
are, even amongst us, some who feel that there
is some truth in it or there is some justification
for retaining this caste system even today. It
seems to me that because for hundreds and
thousands of years this system, in spite of all
the efforts of our religious teachers and social
reformers, is persisting, therefore, there must
be some truth also in it otherwise it could not
have existed
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up till now. In order to find out what exactly is
the truth behind it, I would like first of all to
take up the attempt of Buddha. In your famous
works, Sir, you have pointed out that Buddha
never preached any new truth or gospel but
simply used new language to preach the old
truth wich contained in Vedas and Upanishads
and we also know from the writings of many
scholars that in spite of Buddha's efforts he
could not eradicate the caste system from the
Indian society. The caste system was existing
before Buddha, it existed during his time and
during almost 1000 years of Buddhistic age in
India. So what comes to my mind is this that
because some of us have a little confusion in
understanding, as to what exactly this caste
system is, some of the best scholars have
confused the issues by taking caste system and
Varnashram as meaning the same thing.
During Buddha's time, the Indian people, the
masses throughout India had no allegiance to
Varnashram as such but the caste organisation
remained intact. Rather it was intensified also
in some respects. Then we find even among
the Muslims and Christians in India, they also
follow the same pattern or caste organisation
in some way or the other.

SHRID. A. MIRZA (Madras): What has the
hon. Member in proof of what he says that
there is this caste system among
Mohammedans?

MR. CHAIRMAN: You are getting into a
very academic discussion. It is a practical
problem.

Surt SURENDRA MOHAN GHOSE: 1 »m
coming to it, Sir. Because if we seriously
mean to do anything to eradicate it, we must
have first of all a proper understanding of the
problem. So I am bringing in all these things
otherwise it will be a futile attempt again.
That is my point. You please look at the
books of some of the authors. I can mention
Dr. Ghurye's book and Mr. Bhunt's in
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which he has enumerated many castes
prevalent among Mohammedans also.

MR. CHAIRMAN:
authorities later.

You give him the

SHRI D. A. MIRZA:
authority, Mr. Chairman.

I question that

Dr. RAGHU BIR  SINH
Pradesh): Without understanding?

(Madhya

SHrl SURENDRA MOHAN GHOSE: My
point is that if we take away this religious
aspect of the caste system, we will find that
from the time of Mohanjodaro till very
recently, at least upto 1857 when there was an
upheaval throughout India, this caste
organisation existed not only as a religious
institution but as a vocational and functional
organisation. Every man in India was born
with some work to be done for the society.
That was the underlying principle of this caste
organisation if we properly analyse and try to
understand it. Now that we have a State of our
own, based on adult franchise and now that we
have accepted a socialist pattern of society as
our goal, that responsibility which the people
were bearing all these years, thousands of
years, on themselves separately and
independently of the State or any other Central
organisation, can now be discharged through
this State of our own. As we now have adult
franchise as well as this goal of socialist
pattern of society, the responsibility for
providing work, the responsibility for looking
into the affairs of everybody, now devolves on
the State itself. Therefore, what I was trying to
point out by mentioning all these things is this.
More educative propaganda is to be taken up
by ourselves, to educate our people, to make
them understand that this is not giving up a
principle—The principle I may point out—In
India everybody had a philosophy of life.
Recently, I think the year before last, a book
was published on Tilak by Dr. Shay. In that
book also he has pointed out that the unique
feature of the Indian people is this, that while
throughout the world where
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[Shri Surendra Mohan Ghose.|
independently civilizations sprang up, they
were all groping in the dark to find out what
exactly was the meaning of life, in India,
throughout the ages the people themselves
knew what meaning is there to their life and
they were trying to achieve it. How far they
succeeded and how far they failed is a separate
question. But the meaning was clear in their
mind. Here I say the same spirit which
prompted them to provide work for everybody,
to take the social responsibility of everybody
to provide for some sort, of social insurance
for everybody, should be there today and I do
not condemn the spirit behind it at all; but that
same spirit should today work through the
State, through the organised efforts of the
people. Therefore, what I say is, today it is
necessary that the State should undertake some
sort of constructive work, day to day work, for
educating the people and for helping them to
be free from this casteism and communalism
and the other things that my hon. friend who
proposes the amendment which refers to
Imguism and parochialism.

In this connection, we should remember
one thing in particular. Those who are trying
to do this work must themselves be free from
these evils. They must themselves also
analyse their own minds and see how far they
are free. Each of them should ask, "How far
am | free from these evils?" Only then can
their attempt be successful. This is all that I
have to say.

SHrRI SHEEL BHADRA YAIJEE (Bihar):
May I move my amendment?

MR. CHAIRMAN: No amendment, but
speak on the general Resolution.

Sl 9T AT AT . o Hgvhe
arga, i g7 F we ey Tm
7 w1 wifaam W avseifawar &
FIO07 ST W A ggT & B0 #, IEE
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I & fag oiferrife & aeet
N a1 T T few axg ¥ Faraw
g wifgd, wd gwew & o
TR T T §, A e adfew ¥
T v F | 47 et § ger ae A
wiferer Y 4t R e Y wferw o
4 fr fisly st F ag s fowew
wregT a7 WK wegrs & fagre & &
T a1 | ¥ s fore oy & anfaeng
s awsafuwar 8 v § st @@
7O FT W GATR WY e g v g,
gy i w #
&argy wk & | w9 W Forw @@ A o4,
78 gl o, WY 3§ oy Wi ag W
o frd g, W el o frd |,
g et o fwe @ av wiw @
el &), g @ o wddr fr

it vz foew & at § Qe
g3 wETEs aEd } agemn fr e
forw & war w7 g @ § WR
T ¥ ag g Taw § s
wr @ & 1 oft so e o o
W, W IgW § i, o sy
W & far & N gwm § I
e F wgr 9Tz

“Argded AT g qept fanmr:”
Rt & o § wwm & Sad
Lo ¥ AT A v ag wr & 2

tmswm ln

waiq wger qw ¥ few wrd, wfm
g ¥ et o1 | e T qg 0
fe firar w1 Fw wgEt &7 97 G A
¥ fewran Wt w1 Wy Ay ¥ v B,
wigafmsa i oagddas
w7 g w1 a1 W% qx W ™ ¥
A BT 97 | e v & pfeg
g W 9T

“argedd waT g et
o WK W & wER 9y O swen
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aré v off | ww fggEw § o 3
ar et ot dfew g @ AT G A 7 A
TTST T AT AT &7 | 19 Far § |
T T H gHW A AF a W9 O
AR FT AT wAT AT AT | WA
o @foa W& s@r & wEd &
FT0 ARV &1 F § | T A AT g
wree faeew % afew oY ag @ &1 7
& FAw W A a @ TR
ST 97 A, AT, W Wy da
g 2, S & oI 9 aue § wr
smar & | = " 2fed v oow gfom
#1 fow awg & fgaren 1 afee & Fan
orar & W wfee & o 4@ fean wman
&; o f o AR Y, AR A Y w9
L, T { TS G & | TR
Fan, = g AgT 0w St § wgr f
g Fifeeegas § sfeas #v
g g AR a E &
g Fifeeegma # gwtgm #1 g
# wifew T o wnfaEe w7
famoor 7@ fFar T & | @ s
F gT0 St A1 wEAl ® 9l B FHE
Fa, sen fU Am G gEa & &
fore a® & gwd  wifieegma #
faar aaT F& GG F1 1 R, I
9@ ¥ gW wfaarg &1 §urE &9 |
wree fawew #Y o a9g Y ag w9
&, wu fF o= St s § &l G e g
ag 3 #r fgwa a@f wwar & 6%
39 THTL 45 &7 FT FI0 T F@T 8 |
WIS QF AT AT AT FTFH ALY
Faar § afer sk o 9 fow &
AW E AR § | A we fawew &
w1 afgq 4y 98 w9 7 wr | zfeEy
Gan #H a aifgd 5 fow oy
¥ guTEd @ gHl, I a9 § F
few @eH g1 9 | WIS gW gL i |
o § 5 o Awr s, wifoe,
qiferarie wifs & fae &3 @ &€ 7
wnfears #r gk ¥W & 1 Gar wew
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g g fF ofmarde W st |

I wEH AS(HAT BT AT FRIT WR
WEY THT ATAA ) A HAT FrE wgre
N/ FW aA § q wfgEm A
amT "9 § | & flr oF ol 9
TEY wga, fergeam & formedt off wrordy—
for mfent & 3 o a0 56 & f&
fFe Free & wedt W A &
§ d T@r I I & A ) Ay
Far § | W2 wegfeee ol gy, oan
dto u@e dYo g, W1F FUT &, § ard
Frardy oy wertfaw aifzar, et
feraw foreran 8, a7 o a1 o< =
g § | @ Ay fow awe fawew £
g & wegwt #@, feer gfom
Fgr orar 2, e # W oW fam
srar g, gt fwrd g ey §
o1 wE W A ¥ g dw o
TG THAE & @ ¥ | Tl FFE
FATHT W FIEESH &1 @H FG 30
Fafer w<T fgd )

WE G AF FATASH FT G §
at T4 ¥ 97 wrewEigwar Iwe: ? @
WA qgF  arwaEramar T@r 9r |
WF WA, ZO WTA, TN A, q at
ol SR ARTEE A aEE W Al
afew aa sty 7Y av | FwgEfasn
T WA U wiEHY 4 9218 | 97 foen
ATET AW HT 9% 43 &t Famn
& ™, oF R g A
oI FEEATYH & &7, ST g W
g X fgmww & A@EEl #)
aresRfEaT & TR 9 AT AR
AT UF HWEHTHE, OF aEd
fedraw & v\ oF ave § qifeema
T T W] o W # e am
T, W 94T faRT 93 wsr S §
ST SR AW @, W §| wegeA
Y TR 9w @&, 98+ FwgEfae
§ wifs =g qEawAm W@ @ )
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[fr afreram @]
Freire g9 ¥ gwe wrg 91, A
U AT ZAN Tt H A7 W I Aol
W grogfa & & fod & o A
& T W AL = @ & | e |
& w7 fr qEeEl @ e T@OE
¥fr ag gwars A1 aTa T8N § | GHANTAl
# oy G, dguz A wardy § W H
o 3z & fad amd g 8 ) wee fawew
qgt @ & | ag &= e mn v A
Fars & war Fee fowew § | & auman
g fr o At d9gw Aw A A
awwd § WG9 waa B e awea
¢ o o avz ¥ gw afwal #t awad
g9 ag § F gwd W, AR A7,
draT &1, wg@ q A qgE A §
s awdfa # o T e § R

goar & ooy g 73 W@ 9 F 4@

T o AN 6T 2@y A Ay
g e g & fr-~gemmr g 5
A v Al &1 T e e
w1 saw At § A gat e
® 39w 90 7 A1 A 0 a9 g

[ RAJYA SABHA |
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i @ g wifeew Ak wgE-
fawm a1 fraror & & fad gt
1§ uhfed, sr€ wwEEs alw
fren &, 7€ @1 oF a4 At aedr ¥
R F IHET @ T, WA W THFS
B &7 FFATEAT § | gWTe OF AW A
Fgr f wmor 3] & A @R § 59
TEt gt &, o7 aw 5 @1 qeAtas
FwAT AT AHIH & AaT &, IAE A
¥ 7g ad & Tl gt 9 % T

WY, IT ga w Cww § AT S
wHEHe a1, aF 7T T gwr §, Hfww
T T 4 7€ AT A aww &
AW I T T F ¥ fod o A
W‘ff&mwwﬁtﬂ
wifa & amr 97, Ft Aty & am
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W & THE F B ATQ AT
T WX FHT T A WA O AT AT
o #, foma s &% s fear
a1 ag ST GETH We gET g 4
wivf & o wafe § sE e
# fad afz g wedr & oedt F1§ U9
g ara &, a1 ot gw A #  fr
TeET ATSTAET T AT T &, THTOETE
#Y ar FL & 7% T AGT &1 TA |
wq FgAafasn  #F A wedr #
aresEifadar A1 ara wwr , ar A
Afam UL 9% 9§ | 99 wfa
T a0 AT § @1 & Tfa F ALE TG
AT §, HEE O AN A & | T A+
#T are gAY & a7 & 9 9T A9 A &)
ATETE § q0F A A Zar F g
g1 | 41X & A1 A6 weg ¥ 9]
Tl I T 7 | g faeafaadi
# Far & WeguAafal av Fa&r g,
g I TR GXIAN ATAE | gafAq
SHE T & fad ®TA a9 TEd
%\ fow awg & szt w1 gr-
g7 o 1 F@ F fad wTH FAA
arar, 39+ fad faym & sqaedr 47,
FHT A AAAT FI, AGETE T,
FeqAfasn §1, wifesy §1 &1 w497
T & FT AR TFA HT A= FEAT
Tifgd, " AT A7 AOT 4G qHar &
oI THT 9 AT A9AT AAT FT A
H qureraTdr gHTS Tqifad FEAT qT8S
2,98 FT a%d § | AGE a1 iy o A
Ay wrg & 27 W agr | " 3|
fiF 3, ¥, < wgMI A fee & qoamg
qE L1 ATAT §, T & 19 T 47 fopeft
HX AT 9 | FEgAfaew & am &
FIGIT & A1 qHTaT & & T g 7
TATT T ¥ oredl THA AT ATET
T 9ifed | WraEE ® A9 9¢ i
a% g o g W auifoe qifwe
B ¥ T F A7 qIfAEATE A9 A
ard we @r g | afed a8 S we

Evil of Casteism

[ 14 FEB. 1958 j

and Communalism 516

g & wAefa §, sEm dea §
Mg wrfaqdard g1, 9 qreARTawar
g, AT} AT g, W A=A
IHY qGT THAW A1GT 2 | THH 419
& amq gz wifeds & F4%, d29
awfoe 7 w9 ov oF At
srrfar a7 € & 1 gw sl 7 fawraa
#W@ §, afer oF w1 anfa da 8@
@ & W TE aifa ¥ e A aga
AHATT g @1 2 | gafad § guwar
g & feardy Tmr ot &1 o wema
HZA F qTIF TETAT & 48 awaifag g,
aga zrewar & Wi afz garer @ T
4T AT § A=Y FIA AL IFAL ¢ Al
EATL {e®  FT HAT AGN M7 WK
AATAATET  FCETL AT TG AqAT | e
F I 28T 9 B qIW ATAA 2 |
Tt aga & 97 mFeq g, 9 fw @
a@ W AT wEA, TAfaq gH gIEr
wafadi &1 g FT &7 g7 A9 w1
e & fad s aamr wfed
7g A7 919 & FF 1 T ® 6w www
arer Aar §, IR 59w § TR
FAT wifgd | g7 awT § arr framg
T § TG TE GO | U FIEE A gAL
Frez 7 ot fear &, Sfear & wpmawma
7 fag & ol far &, &few e ot
qregarfasar &1 AT I q@ ¥
woar & | fas urd faag &6 & a1
A T FA & 4 AT @H 14 AvAr
T4 & | TaH A9 & fad s aar
FT TET AT A AT ATAT  HTAT
arfgd, w=a9r §q g% Armiai w1 g9
ZC TE W wHA F | T aeE & ard
# 9 wEw w1 afaa & oweE
FT E |

oft #o fao mwr (faze) : amafa
wgra, & fagd asar ¥ wraor & qg 78
T g% fF I 7 adzaT &
qa fwar ar 7 | St oA &Y, E
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[ &0 fqo =ra]
wHEAT ® T WA § WX Y
1 | AT § WK AT FT quea
T § WX I HF 9T § qAaar g
fF o §9 ®e ag 39T o IEr g,
graifs =t ag ww TEY & fa s
T A AFNL A #&T T Fer
AR AHTT A7 H o7 W & AT
TR FA TG, g A A T
&, afwa A o &1, A o gl
&7 & | T4 AT FT AT AY A AAAT
39 UaT ¥ g1, A FAY wTETT A
argT ATAT g W IA%T TN ar
TECH FAT I T A q F aAr
T A, st 3z v F1 qhr
agd IR 3§ /57 W faw @0 §, q@r
AT ATZAT §, SHPI FEA AT ArFAT

W T q ATI-I HT qEEdT
feg aumr &7 @ F17 & | THET AT
AT WS § WX WA TR AR
oiw 7 A §F Al 9K R
ATV FAFT FETE, 48 W Agy w2
9% qgd AT aga @ &1 saveT
gtmnammamgi g aw
TR FHEATFT WX WETHT WieT H
T 9T 9919 g A% 47 /T T
WS 7 a1 4gf a%  qasr 47
f§ ag st Ak ¥ S@-ulT dEF
aEw & qanfa R a1 4,98 T g
W e g arad | Ay o §
famr faar ar f& auisw ar fogrg ad
FT TR 912 8 9 97 § & a9
faorg AT & @ 9T ;o wEAERT
T qGIT TH AT |
2 NooN

t qto At wenitw  (FE)
aravia avew wIW ¥ W@ qg) g
e St WX To wRATHT F gE |
qg qfafers wmHET 41 )
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Dr. R. B. GOUR (Andhra Pra-
desh): Sir, the hon. Members are
replying to each other.

Mr. CHAIRMAN: Mr. Kailash
Bihari Lall is addressing Mr, Raija-
bhoj instead of the Chair,

=t o fao @@ : WH §
FIEGT FWET g, ST AFITA T 2,
IEFET AW 9¢ T€ HGL rar g | #
% g WA, 98 WRLIT AR
& fawre F =@7 AT Wr & | a8 9ma9m
AT F FUX HaAfrag g gare av &
a0 3, AT R oaa wwgaa &)
ot A% 7 T 0F T FF T
T2 % For woEtw 7 o9 wwr 2
o iy gt AT § fs oofa &
g T wrEr &1 AR AT ATETT
# <&@, =g falt ofr e A g7 1 9
A wam #7 g 2 & o7 uw AEm
gar aamar 2, ar f6T @ Amm w7
# TET, IAET AT FEAT EY AT 8 |
df sitwor off F 771 2,92 uF I
2T g8 # 9 AT 59 & fAT w
2 A A% wedl ® Ar A fEAr
T sz @) ofY 2 wFar 2 ) AT A
ATATY, ST & AT A gATCHT 7
AT, T S AR EY A E |
qg W weA a| wEA # f& durnaw
T FT A & | " dere H
FE A #E w99 Ay 7R
IUE U AT FH F AT FT WA
stz g7 fazr  difsm o 3fr @ o)
7 =0 weAzHT A 7wy a1 f& o,
at A #, s ) a|y F 9 &
1T FY AT ST & qgwE § 9w A
g7 wvw 7 aY A A ag g
fag @ Wgwaz @A FoEFAR
"Ry &, yEen 4§ #2a g, 1 A
oy & AT g, GrET g 1 gn oA
& s F1 wEET wAT §, 7Y 3N
qYZ FIEEE 1 A AT HAFT § |
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ora 9 g Y vty g §, 27 T
g, wgaw ¥ fan wEm s
gt el A w2 fe
q wqu F & gaare 3 F av qare
T g o F ) aaA & mifew
AT TN, AEAT H FGLAT g 1 AT
FT WY IATET 37 & AT SATCRT THAAT
wifad fir anfer YT ot &1 $E aee
7 & anfa awe W & FE
T 707 g T & 1| 3 F R ™

Evtt °f Casteism

WMo & AFYT N¥ : o7 T47
? fam ¥ ®7 & w0 § WA ?

Mr. CHAIRMAN:  Order,
Go on, Mr. Kailash Bihari Lall.

s %o fgo W& : WY A wAAA
FT g FAAT (| IW FIA FT AR
fag o @ @7 & Wy #
o ar dEm

# a7 77 @ fav #7 Fr A
g, ®ifs F #T A7 Ao a7 g 2
fF T T 7w € 7 AT
W AT qAET AT AT ZE
st | & g ot dadY dwe feew
T A wFar § R qamweEl F
w7 g 2, PRt § s g,
fagrget & o g 8, e v, w77
A IR A qg g fr
™ onfa war & farsre Ay fergear
& @ @Y ® § AR Avgew fw
R RE 1 7w T R F T
F LAHT /T FI I | wfr F A
# WY FHGET & ITHT W B A
#ifa, ot aoe & w7 wfai v
arfenr gt & fF a7 s ¥ &,
R N @ ) TR F fag ot
FEEm g Afx g,
g A for & fF weedaew

1
o fopmmes 07, @ a1 & g
g |

I Fogdas 23 & ) oft oY gand

order.
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F1é TEAE qF FT @ 4, T BAzAfafAzr
T I5E F AT § | FAY ARHT A7y
T I M A AT w2 |
F1E yEHT 777 AAEgA 12, 77 feer
g Argar &t amr & | SfE W
IAE T AR G B\ @g Ala
Y gwe s T AT # o gw s fafedy
F I5AT, 3T fafmsz s34, 9k
I2 gW 9% & @ & FF 39T sy
@ &, ®itw g oAy & 5 o
Tz fee @1 gy garhy Afa &
guw 2, fomk afm gw sw=afafeadr
FT OR(ATET FAT AEY § AT A
wrq 2= o .foag fis fory o o e -
fafet wt smtmew &% @ &, o aw@
A gadr wfaat & e&vr s wy
HETATES F< W@ & | 9T 71 gwvdr <y
#ifer ox @7 ¥ Fro01 @ wr &, fomdr
ZW AT HY SR 3§ | S
FEA TR TG 1 forg 1 91w
FT wg ahy &, @Y I A
femgmY #Y wfx onfeaf & wevr w7 &)
Ffdt § A qT q9 7 w7 9™
I A &7 g% femmy € fr oaw @
g wan wfy & § 1 ol a2 g
aafer gfadt fr 4t Fwiw T
7ma feg W AEewmm wrd A
oA FEAAE A UF AT WA
T4 & | gardr wrEw gt farw wf @
fF w7 v el o foell & w7 o
a g § | faret & A7 fargwl & wmA-
frt & gw AT v &, fmrae &
F0 qafaw AR Faadr &1 53 § |
g g T A=Y fF oqmewm A
oI mAwmwae ¥
Farer a1 foer A & 1 W wE A
gafaa=r &, a1 Az, mEm,
Pefeaam ar oot autaesdy 2y, o
wWWFH @Az § | ™ AMT
4 fog wewm & e wff



521 Evil of Casteism
[#fr ®o firo aTe)

@, feg o fo & e 4
T, afe wrod oaft e o A E,
feg #1 e T, fow 6 siemge
BT, WEAN w1 NREET A A
I sl 1 foemmes  wo |
T WIT TH FHGIA B AN & AT
¥ gerddt aofr w9 9 g€ A T A
ey | dfET o o ag WY & TR
FAA AL WA Wfoare o AW
w & ar iy o sAforg fs oF anfa
¥ faems @l wifr 93 sl Wk
dar & g, Star e dfo
fogve oFe o W & aRgrmar a1 |
fag oo a7 v o fmar mn oS
oo ¥ ¥z % qwai o ahar @ s
mr fF o ¥ FeNT wwwT gh
HYT qRETE wEAT gAY AT AT 7 Ay
&Y ST | FTT AR AY AT a@
gWIT | g% A% W FT ATAT WO S
T &, S atet oft 7 seeafafadt o
Zer & ford oy oY ant s & o,
g% A Fpaar qdfad sd, a7 @
AT AT & | WY WA H"T AT
ATAT FRIT HIT THHT THHT TR FET
grm i wrgt ofr sawia wef agt o
b ¥ o frm, 7w TEw FEA
w37, fefY a3 2w a4 Tee-
faferdy #Y ¢ 5@ *r aYwr T T,
udy difa et wgwr wA q¥AT 0
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ST A ot gy, FEm IER
& ofadsr § 9gar WY ¥ wfew
star frez &t gz § e § fear
s Wt # w=F gy, T IR
v e & w91 fF Y oAy
Y & Ty wrE, Y A FiSfaw §
iz & fog oz faoft | avew T
¥ wm frgm g @wd § AT WY
e & sy gt & @A | W W
T dra # woAr Aifr F @I, a
OTT AYFATAT HT AT ATEA 7 HAR
FT WFA g | et O w97
ga¥ faa f & fr mfwfams am-
qfF & oo forg & A/ Iy A
TN IEHT HIEA 9T |

sl TR SER Ao ey
(fagre): s m9d @==1 %7 oy
fog afr & v & 7

MR. CHAIRMAN: Order, order. You have

got just two minutes. (Time bell rings.) You
started at three minutes to Twelve.

SHRI KAILASH BIHARI LALL : I started

just at 12.

MR. CHAIRMAN : Don't say so. Two

minutes more. You will fiet excited. Blood
pressure will go UD You stop it.

st ®o fwo wrw :  wuAY Aifey Wi
Afed | A & T § TR FA IS
9T q, WOFA § AT A4T, qA WAH
78T & 1 weer ag g o1 fF o qEewEi
F1 #E qF grav ar a1 fgat A1 gg
Tg1 faerT o 7 97 femget &1 a1
o E a1, a1 qEAHAl w1 FE AG
forerey o7 | T ACE AAAT HT TH THEH
% @ifr o | & wow 78 gw frmwT
argan g fr o aw & & 39 o
# gw Al & 91| 9q ¥ fefigwe T
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FT 70 41, A1 oF fefew 98 &
AT FFT AT OF fAee @A 7 FEgA
o fF =7 avg A gEny 5 fae
Fae 3 | fergel & 9F § q@awAl A1
g2 7 &1 W qEeAEl & vF § fagwi
FBLT A G| HA wg faer W@
@ WY g AW WA & fE
I AN W OTEET AT UHT gu
BRT | Wg AW I TEAAE T
T WX A A AT F A, AT

T | g AR geEw #roam %
T JEaTE ¥ urar g wow F9E e
L 2 S

Dr. R. B. GOUR: Which was that
unfortunate district of which he was
chairman?

it %o fto WM : WIUHT TW AR
T A9 TG H IAE grav & W TG
987 &, WifF TE HO ANF FET
gl A Iy § o aw A
qaewEl W) fergsil & o e wem
grew a9 gu § | W & wifag
EAET AW W SEAT 9 HT WA
TE FFAT & | THH T TEATAT FY A&
g & | TET FET AT I AE FI ANlA
g1 39 UFAT A0fEg | WIE WEA A7
g 39 € fF o 5w a@ & g
T A T, @ $E A greea |
R @, T W 9% G ) T TR
dffwmagAIg Ifrag d o
€ X & awdr g | wwr =ifgd
i (g ol & o WA e
ATATY | AT g q9AT Arfy fawifa
FEAT TIfET | WY g &7 HAEA 4B 2,
¥ e g & i aAde & oifasr
# %W aYE FT gha WA Anfgd foawa
fe s w WY wfpa g aw W
F19 7 F¢ forad Frgafasw 1 Sieret
o mAw ST AT FLAFTE

T e A A A 2 A
B HUAT FOFEL AFET AT(ET | FLA2T
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FT W GHIA FT UF W7 GHAS |
s fF w2 qF s o 9 o T wEr
fi Tt o7 AT ¥ E I w40 I AT
1 F9 | AT AR |

(Time bell rings.)

A AW A AE R WA
@d g a1 & agl gty | g9 a|
& AWT H1 ag Frfera FAT Anigq fF F
wgt W wEm F g, ww w faegw
@ ATAN F HIF T a1® 9% IO
qg A A 77 4% fF T AT @aa s
#ART AT § | FF AW 3AT FiaA
AR AT WA g fF om § 9
/a9 FW H A F@ g, A1 7 7@
groa § fF g7 #18 7@ aFs wwar g )

MR. CHAIRMAN: Mr. Kailash Bihari Lall,
Shrimati  Chandravati

sfiwft waradt  wWemaw (IR
yaur) o wwefa wge, A faege
#3g gt f& wnfaare f@v awRgaTs
FATE GHTH § aZA FTR 997 ¥ AGHC
0% @1 # | 9 o 7€ § o gl
gafa & @31 aes @r 2, Al oFar
W ZHar ¥aT a9 @ 8 WK ATy
T g fam| & a0T § W agq ¥
FAH FGH I TFTEE 77 AT G |
S a@r ww g fE ower 3T R,
%31 @Al &, gare agt faa ofr war-
qET T, AR T qT WRTHT i, TG THIA
FATTF @ F1, Mg USIfas o @ gi-
a’rcr{c,wzraﬁt T, FAT, THAE,
aFoed, @ faawms, @Ee,
TE—aAT | qUE AL AW
srafaa fear & 1 /IR T Faw g 6,
afrr I o faars Sl & smare
F31E W1 IqHT Frasor w6 &7 T9e
fwar | &fiewr fme ot 3. #7 @@ arag
& f o oft gt WS § 9 Ut
FIH ATAT F HIZ & | G FgT TG
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[sfroet sFarrt ]
Tgen 5 ag wrer 9w w7 F g
T & W Ao A ANE g ) afeT
vt w1 wraw ax A § 5 o -
qEii A iR s A e & W
A9 3T & T QU B G FA W
saer frar, 39% 99 e froww gu,
qQar &1 A wgr o awar 8, wWife
oY g AT IR frar s aformerey
fawrmdw e ie gt aww &
W §F UET & fwrs o avara<or
da Y T ¢, oF faet & Wi
mAN G mir g dw § fFa
i ¥aw frard oF @ifm & @
wife sft gk femit & i g aw
& I |

WA FAR G Y T G
g ¢ fr frm oy & @@ ol &
faars ot oF feart & wifr g
=T dar &Y € @, g Suwr wwmR
& ame % swifea o § | wiife
g O g9 Ay & fir s gk A
1 o dur mf| 7@ 2w o fEred
# 7, fomfr @R ) oW ot
T U F@T A | AT g1, @ A
§ I W ar qWe Srewnt
a%, wrovil aw ff ffe @ § AR
@ ¥ 9wy Penfaa w7 37 ¥ aw
Wit § o § g g R § ) W
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wifers X T IEE W TR W
e W)

s, v fe o aww { wo—
T A g aw W § A
wWHt § W gd o e
saferdt & avew @ w@r § 1 oo,
o g W O ¥ e S e
¥ foadt mgorf & Sacw o3 Wi W
@ fF g ol A ot e w5,
iw s g @ ¥ & T
@t ®, anir wfe gfal [, fee
THR @ gt w1 anen frar o)
frg Rk IR waw fear 5 &
Ol # garr & qw7 o7 T |

I T G 11w

FT oY WA §, @ & g wEwT W
AT, PR Wgw #r wran, faer Wy
it & ‘ego’ wEr wmar § 1 Felt @
% Ig WA @rnfes § W .
weay &, @ 3wt & arg oy § 1 =,
o 2o & fr O g B F R
AR Fegraae 8, &Y gu q & g
racial superiority—Te®  ®
Sesar—ar wrr § | fdy 3w & -
aE W WA & | T AT 8 o
Aearr A wrEer §, | el o oW
amarfas § | afer gaivr &t I 1@
t fs gt ¥ & w= oY 3 WA
#t W §, 7 wodmr a% qgw Tk
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2 | 9 WA v 9yar &y oy 1§
A 3 IyET # FATL A H, gAY
ATAT.SH AT & gC OF 47 §, Ha-
St €1 Y & | Tt HTC 4g @ PR g
o § &%t a9 % TR wET @
& | gume fadeiy o #1937 97 ifa
@ 5 & gardy g swafai—ata-
X W EEIEHAT—HT  BIEET
1T @ HWIT TR IFATT @ | FEA
FTOT 48 WY @y & & o ST g
T IT F U] AH AT F AW AT
ST AT AT A, I AT
WfawarE o1 | w7 3T AT FAES
FqEr W ANG FAT  WrEATSTATEY
AT F A4 AT, AT IEHT SRS
O IE% ARG 7 RATY  dEEfa
AT o & wmar-faeney @y Ger
fear | o9 HZ& | gL A fa=rd Ay
wea-=neq F¢ fagr | srw g9 aforms
ug & 5 gar ofraw & weae foraey ot
T awd df, faolt A agge
WA Y, S o gara smefers
fafy 4, g7 sa& g o 32 g
g AR e aq g@ g wrwfrs
gfe & o Wifew gfee & o garar
i Sfvaw, gATT qeAaE Saq
wFAEE ¥ M §1 g AR
FATE it 9T wrEaTd g A T E

oW ST AT AN UF g4 g,
9g ug & & gart wwe & Sy Ayt
qr € &, o wweitat m af & foeer
AT T YT d gETT e @i
T §, I g9 R g T wY )
& & mrawr it e fF el
Hz-yafa #1 gy @il F e sw
¥ faem & wifaw & 49 | @ faww
FY W & & AR WoET & VIR A
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[ fomr | 3=iq ZwEr aAwar R gAr
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q AT # 3F FT ATAT & ;A
afqez qeaes g g8 o, 3 won &
Wl g | WA T I AT, HEAl
TTE & | HICHT FT GHAT, ATCHT FT FHAT,
HTHT HT WETAT KT ATIAT ITHA ZATL
wnE @ 4t | T A 97 =M
FAAATAT 9T :

“oFYsFHT AgET FEAE

oAt 77 F weE 0w f 20 faem-
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FT THFAT § AR FT g9 w41 )
T & Adl, sEW gl Sesfa,



529 Euil of Castetsm

[wwe: =mad: - ']

M 94, gyt Prmrasfs, swm
sfer ot #1 0% smfkas g
AT faar T 1y AW @
faw fawr ol 1 o 77 F Aied &
fordt wwgt R fiapae srgege o swemfon
AT W@ET 9r | "Wy W FETe
M A I & wEng Ay § | fom v
gy gfee arfr &, 2w a7 TEw E
fr afz saT & sfge & oY afvm &
Theaey ¢ 1wl s afs qF §
w3 A7 ofeew 7 gfeegdr
2 | w7 gz @y fF o % g uw
fear & s few s dg wnA

@, i grar & fwm fer W

uifas ¥t &1 fue a7 & =W
faw ST 9 & WY TEAT HIT AT
F0 &7 qwE faur o s off &w
AR IATH I AW, A8 @ 7 99
T, wE ofeww & =% o, wig afqor
q % A, Iq AN THAT AT HitHAr
WE I 9T @A F1 fRAGT | TR
e ¥ g0 &9 & faq gf, 92 =6
T g feaw fAaA & fa= &a A
Zi, dfgw oF &1 waw famronT
qAHET I 97 TEE gt
FRT g% FHT Wy & W 3 fe-
T § WTT W[ OFGT &Y, WHT #Y
anar &7, fregar &1 | o FeIe ®
Fra FETe S wfrgt § w3
¥, BUTT AT § UHAT FH KT ST
7 | ¥y 77 famam & fow famamwm &
o f wer § omw, wfemn, @,
FEUL, W, FH 9T Wy FAT AT
yEE dEr # oaFAT 3 s
WTAATAT & ZIRT HIFEET HT SEAT 6T
qwar & | At gwTe wer-fyar wamen
T F 7w AT AEET F7 qWEWEA 7 I
97 WY ¥ HEF THEAT FY, AT T
# quAHar Y wweyr o7, 0 fwwr
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W, yfw &7 FaEar #v gA7 wreafon
HTYTE 9% 2 &7 &7 797 FX 3§ |
# 21 & A9 %7 qadr § 5 gure W
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firat ft gaT<t AT & A7 g | 439
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7gs, 9 wifg 7 awTw anfaat
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#7 FTaFIT F1o9, o 7491 agara
grezer 3 7 ady aux | a4 wan fr
Ty FAT ATT & | &, 7E FaT w1 F —
FA4H OF A T I FC @ A—TF
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[ garaeA Ao
a1 §8 WIGS 7 & gg vaa av qafas
gidftfara 1 8, Ui aEd a=AF W
g umr med a=AAT RO
gi qz w9d frm § deen g fs
¥ foqar anfaardt g faar aetem-
ey § AR fraen & 9714 & AW 9%
T Sf &7 AT 97 WY IEET ArEAr
g 1 gn ¥at o< fggeam & o favw-
TR fiddfess 43 g0 & o &
W @@ 79 2 ¥ qF, A T
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A g x® oW § amd uwwm
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(Time bell rings)

gagqg g 5 R fF mEi g 6w
TF Sl & AfAFIT AT §, I A((T
F AW 4T FT AT AT § AT LA
fdia &t agi #v Az =gt ferfr 2o
7g qga 4% a1 &\ 4! Ag), Arraar,
qresiarfysgdr, SEFaae Wi I Ay
WIETE, § a4 91 A § @d 49
{1t @ AT T & Frew g a7
gufag o= qu g s, gmrfas
AT AFT § A 74 W R nTHy
wifqw feafs greq afi w41, mfas
fasrr gl w59, AR Aas  faww
F arq wrq 99 fod a1 973 F7 AT
T 7o A% w1 enfyamEs Tan
% F1§T g T T v A7 9T aH
gy WEEAT T EAE wgd g arwr
¥ F7 7 T a8 § 1 weaEn

SHRT PERATH NARAYANAN NAIR
(Kerala): Mr. Deputy Chairman. I am in full
sympathy with the general purposes of the
Resolution. Evils of communalism and
casteism are assuming very serious
proportions
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and some of the happenings in the various
parts of the country must make us sit up and
must make us deeply ponder over these
happenings. I shall confine myself to the
position in the South and in order that this
House may have an objective idea, 1 shall just
refer to some few happenings in the Madras
State and some few happenings in my own
State of Kerala. Today, in various parts of
Tamilnad, of Madras State, members of the
Brahmin community do not feel themselves
safe to go about on the streets with their tuft
on, with their sacred thread, the poonool, on.
They are set upon by certain elements in
public streets and there is a feeling there that
protection of person and property is not
guaranteed to the members of this community.
The whole issue raises the question of the
attitude that the State Government, the
guardians of law and order, the whole
Government machinery, must adopt in a
situation of that kind. Now, I am not
suggesting that this is a mere simple question
of maintenance of law and order, it is not so.
On the other side, what is it that vast sections
of these people, vast masses of our people take
objection to this tuft and sacred thread? In this,
you get a real historic background running
through centuries, as to how in the evolution
of Asiatic society, education was confined to a
small minority section—and that minority,
small section, of course, reached tremendous
cultural heights and all that—and how that
section could not share that education with the
vast masses of the people. That background is
there, that feeling, especially in this
democratic set up, is there. Those people have
felt a healthy urge to raise themselves cul-
turally, to share the benefits of education and
so on. Now, that feeling is there. It must be the
duty of the Government and the political
parties and the responsible public opinion to
see that, on the one side, these healthy urges
are enabled to be fulfilled and, on the other
side, members of all communities are
guaranteed protection of person and property.
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Again, Sir, there this is another instance. So
much has been said about Mudukalathur. As
many as fifteen people were shot dead, forty
people were cut to pieces and over 2000
houses were set on fire and so much has been
said about this incident.

SHRIMATI  T. NALLAMUTHU
RAMAMURTI (Madras): Where did this
happen?

SHRI PERATH NARAYANAN NAIR: In
Ramnad District. So much has been said
about this. Though a judicial enquiry has been
denied, some officer of the Government went
there and made a report and the Minister in
the Ministry of Home Affairs also had an
occasion to go there. I am not going into the
merits of the whole question but the fact
remains . . .

SHRIMATI ~ _ T. NALLAMUTHU
RAMAMURTI: Are these facts brought out
as a result of surveys made or are they what
appeared in the papers?

SHRI PERATH NARAYANAN
NAIR: I am just referring to what appeared in
the papers. I am not going into the merits of
the question. My point is that in that area there
were these two communities which were
backward in all  respects—culturally,
educationally—and yet these two
communities went at each other and cut each
other's throats. That has been happening.

SHRI D. A. MIRZA: It was not at all a
communal thing. The whole trouble was a
landlord tenant one.

SHrRI PERATH NARAYANAN NAIR:
Whether it is communal or political, all these
things have a place; the elections have their
place. I know all these have their places but
my point is that you find this amazing
spectacle of backward communities fighting
with each other. We have to deeply ponder
over this
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thing and see whether anything has been done
by the previous Government or by the present
Government or by the political parties now to
adopt some real economic ameliorative
measures there. It is not a question of landlord
fighting against tenants. Both the maravar
community and the Harijans are very
backward in all respects. There is absolutely
no national extension services, no community
projects, no irrigation programmes, there is
nothing.

and Communalism

SHRI D. A. MIRZA: This fight there was
between the landlords and tenants. The
Thevars were the landlords and the Harijans
were the peasants . . .

(Interruptions.)

SHRI PERATH NARAYANAN NAIR: I
have my own version. My point is that there is
no simple common recipe for these things..
These various ugly and crude manifestations
spring from different social environments and
unless you deal with these in a comprehensive
manner, unless you take along with this eco-
nomic and social ameliorative measures also,
unless you take broad steps to give better
opportunities for all these various different
classes, this problem cannot be solved. I am in
full sympathy with the Resolution because
these problems require to be gone into. They
have their roots historically and are assuming
all sorts of wugly and very crude
manifestations. It is not a simple thing. It is
not just a question of merely even maintaining
law and order. For example, in my own State
of Kerala, as you would have noted, there has
been some satya-graha going on in front of
our State Secretariat there. Now proselytisa-
tion is going on for so many reasons. So many
of these members of the scheduled castes are
converted to other religions. The point is, the
moment they get converted to some other
religion, they cease to enjoy the benefits
which are now given to the scheduled castes.
Of course, I am not
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[Shri Perath Narayan Nair.] going into the
merits of whether this proselytisation must be
encouraged or not. It is not my point but the
moment they take to a different religion, you
withhold from them the benefit. You cannot
say that the moment they take to other
religion, the backward state of the community
ceases to be there. It is not so.. .

(Interruption.)

So far as the Government is concerned, they
have to take a more liberal, a more
comprehensive view of these things also. It is
not a question of religion again. Again we
have our 'Removal of Untouchability Bill'.
There was a recent incident in Trivandrum
where a member of the scheduled caste, when
he was taken to a barber's saloon was openly,
in the public street, set upon by the public
there. Now the guardians of law and order feel
helpless. In these things my point is that you
have to assess these in the proper background
and also, so far as the Government is
concerned, they have to re-examine their
whole attitude to this question.

Again the mover of the Resolution referred
to the denominational institutions and how
even in the teaching profession special
communal claims were preierred and all that.
We make an honest attempt there in Kerala to
find some solution to this, not from the
religious point of view, not even from the
point of view of comprehensive reform of
education but to see that some of these evils
or casteism and communalism which are
rampant in the educational institutions could,
in some measure, be put a stop to. We come
forward witn a Bill. Now the mover pointed
out that Section 30 stands in the way.

SHRI JASPAT ROY KAPOOR: But then
that Bill will inject another

"

ism".
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SHRI PERATH NARAYANAN NAIR:
That we will go into. You must be honest. If
you go into the specinc provisions of this Bill,
I want only that you should bring to bear on
tne provisions of the Bill an unbiased
judgment. Because it comes rrom a particular
party or it comes from a particular State.

MR. DEPUTY CHAIRMAN: Anyway mat
Bill is not before the House.

SHRI PERATH NARAYANAN NAIR:
Even where certain constitutional provisions
are obviously in tne way, we nave taken
recourse to amend that Constitution if need
be, but this sort of thing under the cover or the
Constitution, under the cover of say habits,
traditions and all these things, we can no
longer tolerate.

So my suggestion is whether some few
Members of Parliament themselves can
suggest effective ways and means, 1 am not
sure, but 1 agree that this social evil, this
casteism and communalism is eating into the
very vitals ol our society. It is assuming
various crude and ugly forms. These evils are
raising their heads and I am at one with the
mover that we must lose no time in taking
effective steps to check these.

Dr. P. C. MITRA: Sir, I oppose this
Resolution for the benefit of the mover of the
Resolution, Shri Kishori Ram. Because he is
one of the scheduled castes and he wants to
give effect to the second Resolution viz., to
extend the reservation period for 10 more
years.

MRr. DEPUTY CHAIRMAN: We are
concerned only with the first Resolution.

Mo F'o Ho TAV : FTEraATIE

33T, T HATT 0% Uy

1 ’-}:‘_'_ "!"r“l‘l-

21 & B afg@erm 3w bw 2 faa
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fectt fafreec § 1 o™ WA /AT )
Araw § A wE FEer w4 w2
w1 g aw A
a7 w11 § g% Free fawew o § W
8 WET AT W FL g | g
@ ¥ gfar 1% o 39 7 g
WA FATEH FHL TS AT I7 T AFAS
# & | gieamr &13 &7 A 3 §r 39F
I 4 W18 § 16 47 25 JTLAF W
31 Zn TaF § 5 wal 7 o may
WO FATE AT & | w ey o O Arfrd,
I8 g &% W | fggme §
foegae & war § 3few g TWF §
f oo ot wree foww agi o¢ Wix
21 ANafay § i 7w § ) e
<Y FATA Y § W% AT FE TEY
s agagunma g
a5 F Y % avg ¥ wH | &
F AFE gF WAE 9 Y AW &
ML AT AN wwfear § AR wewr
gat #rg § M 3 AT oo qOF
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qT 3EMHTT &7 AT § 1 FAR S
Zq9A § A AT FE BT SRR
faar ma1 & fa 7 99 e aw Fae
3 & gMR § | WRA ¥ Wy
deae A I AT WL A B
qwras ¥ ww eqwr fernfedt s e
qgdt & 1 WIR 4g WEATA 9T g
At deTFT FWE AT HT FH0 GO
AT q¥fr | et Tw s At
derew ST ¥ WX § | WAL IAHT
Tg FEAME T AT qqT qY LT FR
ardt w1 w8 A gfawr O wft 9%
faa gf & = aff faddfr

MRr. DEPUTY CHAIRMAN: Are you
likely to take more time, Dr. Mitra?

DRr.P. C. MITRA: Yes, Sir.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at one of the clock..

—

The House reassembled after lunch at half
past two of the clock, MR. DEPUTY SPEAKER
in the Chair.

Mo o o firnr : g Y 71RTW,
e, dw, g7 w1 fedfiaw 91 ag w4
& AT 9 97 | ArEw e s
q ? FEIT IAHT 37 ] A Fip Fearga
A FT TRYE FET T | o) IR
g 7 A fF 4 * 577 F@T 91 |
49 sEEw ¥ ] W qX T A
& F@ F 1 W fefigT & Fra
ga-fefia & a8 F12 ¥ | 72 wre
fawew @&t ®9 & AT 9% 491 )
T ATHTEET ®T A FH AT HIEHT FC
TwT &, I ¥ gqac fedraT fwar
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T o dro fAT j was . real’y  perplexed  when  this
[ 1o 4 1 Resolution  came before us. I had

@ oar | $g FEEH o W FAE
#a g, wfEa sadr 58 wrfafeaaT
T AT 4F ) FTAEET 7 A 39-
miqai s&w  FEaEr 4f 914,
| W7 fogr o FAA ®1 Fn q@rfa-
e qf 7 FAA & FAfafwwae
ar=re, fa=re, tae, sfesr wife g@r
Aqf | TH A@ AT FANARES ZT 9
TAF] FHIT FET AT 47 1 T A Fa
&% ¥ FASET 9 /T FE FAF Agi
QT | AT« WAL AT 7T Iqarfaar
FAF & | a4 94 *9 39 7. fem
T AT ¢ WS 47 &TEE faeew marfa
F q 3T EOM ¢ WIS qrtEATHE F
go1 3 7 Wradl &1 AvEY 2 fzar aan @
R} ¥z AT A A OATCT FET 2
fom avg ¥ T WIfRT | Atz a0
t g mfer T aga & f9zsr m
A4 & HYC FAH AT Foar § w47
arfdd 751 4T T AT FT TR AT
yifzw Far @ A FAfafssa sTar
2\ ug wreE 0T AAT A1 TR per
3 gas fogg F@ T TEE g
wadi | wegaw fawem w0 oarfam
#  a afem, WEE o3EE0 wm
qaitas FET FT AT Z 1 W FIER-
farzg waifaer FTAT Mga E AT TE
farrq 0 THFAT FTA T AT A
qr= g1 AGAT

W Wo o WM : AZT Iz AT |

WMo Gio qio (Ax @ T T I3
i & 7 Freefaew 0s W OF
Frez-faeew 359 F 9  Tifezgaw
agt Frezfaerg 77 8, @@ wife-
29 g

e

I oppose this Resolution.

Sur1 T. S. PATTABIRAMAN
(Madras); Mr., Deputy Chairman, I

expected the mover of the Resolution and

especially my esteemed colleague Mr.
Kapoor, tohave thrown some light on this
subject. The Resolution is so very vague and

his speech was still more delightfully
vague. I do not know what exactly he was
aiming at. [ wonder whether he wants caste-
ism to be abolished or forgotten or kept and
preserved in the homes only. If casteism is to
be abolished  completely and driven out of
the minds of persons, I think caste should
be abolished first. Similarly, if communalism
is to be abolished, if the basis of communalism
is religion, is it the contention of my hon.
friend that all religion should be abolished?
Without defining casteism and communalism,
we have heard a lengthy  discourse and I
think most of the hon. Members still feel that
they are still grouping in darkness and no light
has come to us.

Another thing I would like to say is that it is
also wrong to think that we can eradicate all the
ills of this land by means of legislation. I think
it was the history of England that ' gave us the
clue. One of England's kings—King Canute—
sat at the sea shore and ordered the waves of
the sea to stop. And of course, the waves did
not stop. Like that, if the Parliament of India is
to pass a Resolution saying that all casteism
should end, will it end? Or if the Parliament of
India and we the legislators pass a Resolution
that all communalism should come to an end,
will it come to an end? I wonder whether we
are not going in too much for these legislations
what is needed is not legislation ,but real
reform amongst the people. The lives of the
great bulk of the people must change and that is
most important. What you have to achieve by a
change of heart you can never achieve through
legislation alone. The pointer to this is in Shri
Shrikant's recent report about  the
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Scheduled Castes and Scheduled Tribes. Two
days back there was a report in the papers to
the effect that though untouchability has been
made an offence and it has been named as an
offence by the Constitution, still God alone
knows from how many villages, even today,
untouchability has really gone, and the so-
called untouchables are able to get water from
the same wells from which the other
Hindus—the so-called caste-Hindus—are
getting their water. So there is no urgency for
a reform like this by means of a law. What I
would like to appeal is to see what exactly is
wrong with this casteism and this
communalism. There is no use saying that
casteism and communalism should go. I think
the prime objective of the mover, as it has
been pointed out is that casteism is a dis-
ruptive force, that it aims at the
disorganisation of the country's unity and that
it will end in chaos and it will all result in
hardship to tne people of India. My hon.
friend may also feel that the unity of India, the
security of India and the peace and
harmonious life in India will be jeopardised.
But is it all due to only casteism and
communalism? Take for example and for the
sake of argument that we stop all this casteism
and communalism, that they are eradicated
from the land, will there not be disruptive
forces still in existence in this country? I
would ask my esteemed colleague whether,
besides casteism and communalism, today,
have we not got other 'isms'? For example
there is this language issue. It is disruptive. It
is creating more chaos than communalism.
We thought that with the partition of the
country and the creation of Pakistan and all
the other things that followed, we have solved
this communal problem; but this language
issue is more deterimental to the unity of this
country, more detrimental to the cause of this
country and it concerns very much today our
own prestige in foreign lands also. So is it the
contention of my hon. friend that because
language is causing and creating disunity and
disharmony in this country,
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therefore languages should be abolished? I do
not think my hon. friend will advance such an
argument.

Similarly, even if you forget this language
issue, and this linguistic madness is forgotten
for a moment, there are still other issues, the
regional issues like Tamils versus Malayaiees,
Andhra versus Kannadigas in Bellary,
Gujeratis versus Marathis, Bengal versus
Bihar and so on. Still there are these 'isms'
creating disunity in this country. Is it the
contention 01 my friend that to avoid this
catastrophe we must do away with all regions
and make India one unitary State? Sir, the
remedy suggested by my friend does not and
will not solve the problem that he wants to.
My humble contention is that casteism and
communalism are bad if they are brought m
into the public forum, and caste, religion and
all these things should be kept inside the
"house. A person may be guaranteed to have
his caste or his religion or his personal things
inside his house, but once he comes into the
public, once he leaves his house he must have
a cosmopolitan outlooJc and the feelings in
the country should be that one caste is not
superior to another caste and a person
belonging to one caste must feel that every
caste is equal, that he is an equal member of
the society of this country and that he does
not become, by birth or by his position,
superior to others. This can be achieved only
by propaganda, by a slow process of
educating the people in the rural ar*as. For
example Mahatma Gandhi created that feeling
in the people, created a revolution in the
minds of the people in the lar-flung frontiers
of this country that the so-called untouchables
are not really untouchables and that in India
all are brothers, and that the so-called un-
touchables are really the children 01 God and
that we should love them, and what legislation
could not achieve, Gandhiji by his message of
peace and love was able to achieve. So, Sir,
even to-day, if the measures of the Indian
Government to eradicate
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[Shri T. S. Pattabiraman.] untouchability
are a success, I will not say that it is only due
to those measures of legislation; it was also
because of the propaganda carried on to
spread the message of Gandhism. Yet it has
not been eradicated completely. Like that
caste and casteism will remain, whether you
like it or not, for ever. There is nobody in this
country or for that matter in any other country
who can say when caste and casteism will go.
I would humbly submit that it is wishful
thinking that caste will disappear. As there are
the different languages in ow country and we
advocate love for languages, the castes will
remain and they will continue to exist but we
should see that the evils of casteism are not
there and there is no caste fanaticism.

Evil °f Casteism

SHPT KAILASH BIHARI LALL: Will you
kindly tell us what is casteism?

SHRI T S. PATTABIRAMAN: If I think
that the caste to which I belong is superior to
another, that, according to me, is the feeling
of caste sm. That is my interpretation. I feel
that must go.

So, Sir, legislation cannot achieve this
object. We have to slowly and gradually do
propaganda amongst the people that there is
equality, perfect equality for all, and whether
a man belongs to Islam or to Hinduism or to
Buddhsm, he must keep it inside nis house,
and once he comes out, he will only be an
equal member of the society—the equality
that is guaranteed by the Constitution and
other things. So, Sir, I am very reluctant to
accept this Resolution not merely because I
do not subscribe to its ideals but also because
of the fact that what we cannot achieve by a
change of heart we can never achieve by
resorting to legislation; and the legislation, if
any, will remain only a dead letter. For
example, the Sarda Act remained a dead
letter. Now we have
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the Hindu Marriage Act; yet second marriages
are going on and people take more than one
wife. So whether you like it or not you cannot
achieve these social reforms just by legislation.
It must be a gradual process 1 and it must be
a peaceful evolution. I That process alone will
yield you I ultimately good results and best re-
j suits.  So, Sir, I humbly suggest that j the
mover of the Resolution need not be under any
illusion that this reform can be achieved by
legislation. It is better we leave it to the good
sense of the people and allow all fissiparous
tendencies to die down slowly and then to
realise that the unity of the country lies in
the feeling that whether one hails from Cape
Comorin or the Himalayas, from Bombay or
from Calcutta, he is one, and he is a son of the
soil and that this country is united by a bond
that can be broken by none in the world.,

and Communalism

Thank you, Sir.

SHRI KISHEN CHAND (Andhra Pradesh):
Mr. Deputy Chairman, Sir. as  pointed  out
by the previous speaker I support that part
of the i Resolution where it says that caste-[
ism should not exist in our country; j but
whether we can remove the evil * effects of
casteism by leg.slation is m very doubtful.
In this Resolution the ! underlying idea of
appointing a com-;  mittee of Members of
Parliament  is that they should subsequently
put up a report and the object of that report,
will be to institute some legislation.

SHRIJASPAT ROY KAPOOR: Not
necessary.

SHrI KISHEN CHAND: If it is only a
matter of just writing a report which would be
kept in the shaves of the library, then it is not
going to achieve any purpose but, if it is going
to lead to legislation, even that legislation may
not have effect immediately, but, as has been
pointed out, slowly and gradually that
legislation will have effect. 1 do not agree
with
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people who say that the Sarda Act did not
have any effect. It had considerable effect. If
there were a hundred marriages of under-aged
children before the Sarda Act was passed,
there were only ten after the passing of the
Act. Similarly, here also, if legislation is
brought it may not have immediate effect; it
will have its effect after a long time and
slowly and gradually the evil effects of
casteism will go away. But, Sir, I felt that the
mover of the Resolution, when he was
moving the Resolution, himself stuck to the
name of a caste, and the person who spoke
second after him, he also has a caste-name,
and so on and so forth. All these people
during the last sixty or seventy years of their
life have utilised their caste name as an
integral part of their names and whatever the
advantages or disadvantages attached to it
have accrued to them.

SHrI H. D. RAJAH (Madras): Does it
happen at the elections also?

SHRI KISHEN CHAND: I beg to submit
that it should have been the very first step ten
years ago or twenty years ago when they
attained maturity that they should have shed
that part of the name which indicates their
caste. To retain it and just go on proclaiming
to every citizen of India that they belong to a
particular caste and then come round to this
House and criticise that casteism should not
exist in this country is most unfair to say the
least.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Is 'Kapoor' a caste?

SHRI KISHEN CHAND: I maintain, Sir, it
is a sub-caste of the Kshatriya community.
'Kapoor' is definitely a sub-caste of the
Kshatriya community as you have, for
instance, Agarwal, and whenever you find a
surname it is always related to a caste or a
sub-caste.

SHRI H. D. RAJAH: What about mKishen
Chand"?
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SHRI KISHEN CHAND: There is no sub-
caste. It is a name; it is a common name.

SHRI JASPAT ROY KAPOOR: But. I
thought Kapoor sheds no evil; everybody
relishes fcapoor's smell.

SHRI KISHEN CHAND: I do not want to
be personal at all about it. It happened to be an
example; I am not particularly mentioning
about him.. You take any number of cases.
What I am saying is that if you look at the
history of the human race for the last two
thousand years you will find there has all
along been a tendency to form themselves into
groups to protect themselves. And why do we
have the evil effects of casteism in our
country? I maintain, Sir, it is entirely due to
the economic condition. After all where does
the evil of casteism come in? There is the
question of appointments. [ agree that
qualification should be the first consideration.
You hold an examination. Supposing out of
100 marks 4 or 5 candidates have received
about 59 marks or 60 marks, now that means
that their qualification is equal. Then once the
qual'fication of all the candidates that are
before him is equal, somehow or other the
man who is to make the appointment has
certain affection for a person of his own com-
munity because he thinks that thereby he is
creating some sort of influence in society,
attahrng some status in society and, therefore,
when he is appointing somebody, everything
else being equal, he gives preference to a man
of his caste, and as a second consideration he
gives preference to a person of his province. [
tirnk more than this evil of casteism—it has
been depicted in too high a light for I do not
think that it is such a great evil as has been
pointed out by the hon. the mover of the
Resolution—the real trouble in our country is
provincialism and linguism and they are really
causing all this trouble in our country. The
whole thing is, in appointments when
everything else is equal or slightly unequal,
people give preference to persons belonging
to their province. If
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[Shri Kishen Chand.] you review one
province after another, somebody says, the
Madrasis have got it in excess; somebody else
will tell you the Bengalis have got it in
excess; others will tell you the Maharasn-
trians have it in excess and so on. You can
take up any province in India; it will always
say that the people of the other province are
very parochial-minded and they always give
preference to their own people. Therefore, I
submit that if this evil has to be remedied,
first of all I would like to have one reform.
All names should be so formed that you do
not describe your province or your caste or
community. [ maintain that in our country you
ask the name of any person and the moment
you get the name of that person, you can
always tell to which province he belongs,
what his mother tongue is, what his caste is
and what his group is. Everything can be said
simply from the name. So if you want to
remove that evil, more than inter-communal
marriages or inter-caste marriages, I think the
first step should be that any suffix or prefix
which indicates either the province or the
caste or the community should be removed
from the name of every person.. That should
be the first step.

SHRI JASPAT ROY KAPOOR: Does
Kishen Chand indicate Andhra or Mathura?

SHRI KISHEN CHAND: The hon. Member
wants to know what 'Kishen Chand'
represents. He is himself answering it; it is
not necessary for me to give an answer
because he has pointed out himself that
people of Sind also have got that name;
people of Mathura have got that name and
people of Hyderabad have got that name.
Without being personal, that is the ideal that I
want to place before the country, that the
name should not indicate to which province
the holder of that name belongs. And in so far
as the hon. Member has asked about my
name, I will hold up the example of all such
names that do not have a prefix or suffix
whereby you can find
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out to which province they belong. This was
only a part of the argument. My main
contention is that We have got this difficulty
of language and though it may appear to be a
little out of this Resolution, I think this
imperialism of Hindi which is sought to be
imposed upon the South is the bigger cause of
all this trouble. This type of Resolut'on is not
going to help the problem; we have got to be
very careful about this. Some hon. Members
have raised doubts about Shri Raja-
gopalachari. Another hon. Member has
pointed out definitely that the life of a
brahmin in South India is not safe.. His
ancestors may have done injury to the other
castes but just now he is leading a peaceful
life.

As a matter of fact, in appointments the
brahmins in South India, I think, get less
representation that non-brahmins and yet you
see the brahmins are at a disadvantage. Their
life is not secure; their property is not safe. Do
you think it is right and it is fair? Under the
garb of this Resolution, under the name of
casteism, we are trying to point out that it is
the brahmins and the higher castes who are
really trying to assert themselves and taking
hold of all the jobs. I think it is not right and
not fair. What we should do is to really change
the economic situation. If our economic
situation changes, if it improves, it will be a
binding force because in times of poverty, in
times of scarcity people always form into
groups so that they get a better bargaining
power, so that they can have more offices and
so that they can distribute more patronage. In
these circumstances if a choice is given to me
as to what steps should be taken in order to
remove casteism, [ will suggest that in all our
forms, in our applications for appointments,
caste should not play any part and in the
competitive examinations the names should be
replaced by numbers. I have often found in the
universities, when questions are decided
about promotions
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many people are affected by the name of the
candidate. Therefore, in our university we
introduced numbers. Every candidate has only
a number right from the beginning to the end.
Similarly if we can really change our names
and have numbers, it will be a very good
thing.

Dr. SHRIMATI SEETA PARMA-NAND
(Madhya Pradesh): Only mathematicians will
be able to do that. C-112 and so on.

SHRI KISHEN CHAND: Just as we have
division numbers in Parliament.

SHRI AKBAR ALI KHAN: That is a good
idea.

SHRI NAWAB SINGH CHAUHAN (Uttar
Pradesh): It is a novel idea.

SHRI KISHEN CHAND: Then, Sir, about
this communalism 1 was rather surprised and
pained when some hon. Members mentioned
about religion. I do not think in our country
now—at least in my part of the country—reli-
gion is playing any big part or that there is too
much of communalism. There might have
been in the past but in the last general
election—I can say definitely—in Hyderabad
there was actually no mention of
communalism anywhere. Nobody tried to
catch votes on the ground that he was a Hindu
or he was a Muslim. Just to drag in old ideas
and old phobias and dub everybody as
communalists is most unfair. | think in this
debate we have given too much of prominence
to a thing which does not exist in these days, at
least in a large part of our country. People are
not guided by motives of religion. Of course,
there has been some trouble in the Punjab
between Hindus and Sikhs but that is mostly a
language problem and we are unnecessarily
twisting that language problem into a religious
problem. So I come back before I end to my
contention that in our country the main
problem is that of language—linguism and
provincialism. We have got to tight that evil
and the evil results that may flow from trying
to impose
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any particular language, whether it is of
Indian origin or Aryan origin or non-Aryan
origin, on the rest of the country. Thank you,
Sir.

Mo (AN &ar qwER ¢ I9-
iy wgEa, a7 A1 gEmE oW
oIT % qTAA @ET T § IEE FAC
AT ¥ 37 AT g1 A7 TR A4Y 2
Hifs gaw gra 92 Fiv Fr g @ &
g & wEE W UF FHED T F
AHRTAATE AT AfadEm B FAE w7
T & I e T

(Interruption.)

Shall I speak in English?- qaymfe
qg1ad, a7 ua oAt fawg 2 faed wAr
nF T & e 7 Avew % faw
aHT We wrE qAA FET F ) %4
gerrd q¢ q7 fe=t § AT A
qIEET ZHT )
SHRI N. C. SEKHAR (Kerala): Please
speak in English.

SHRI NAWAB SINGH CHAUHAN: There
should be no compulsion.

SHRI N,, C. SEKHAR: We will talk in
Malayalam whether you understand or not.

#t FraamEiy . T AET AT
g o f=dr agf o o

Mo SR DJT AAIAR | RTIHA
wAT TerwEr wEY ) fEREY e
2 yymymfy w ik, ¥ a9d a0
wr e '

Surt N. C. SEKHAR: India is not a

country of one language. There is a
diversity in language.

o sf@mfl Wiar qomw= . 7T
AT IH wAT §, § HTART TROAT T O,
a1 fae amag AT A | F oA
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[ere of wefy dav gewTTR)

WA ¥ HEAT WRT FT NGWT FOAT
fomdr oY 7aeqy wOw ¥ wEHT
qas g |

AT 4 7% FEA o7 wr 49 fF 3w
fadas &1 o & A SON & T8
oA mm afad fs g R A
fa atg ¥ 9z snfaarg ) wa1 IToy
g¢ | =Wy F W A ey 9 @
& o gaw farde afomw s g
2 wET AT EE O

" . -._qq_r qsem'ﬁl T 7"

Tge ZATC 3T § AT A a7 Ar fgg
¥ § sqaeqr oY, 39T F4 frammr:
T uw & Fw fafeaw feq @ 9 )
R e s T fFa
av  FHEATINT 499 ¢ F0 94, FH
¥ ww qE § a8y fawre ar ) wrd o
wgl q4T & AfFA wwEATET A
afeormr it 1Y 7 g9 T &
g A A (g o 7 W swaenr
& OT HAF MAET o ST EH &
1 geaform daT 21 1§ IFT FEEW
W WY wnfawgr 1 gETY A@r aEer
arfeat #Y o7 sEeqT 97, I FHW IAG
g1 feraeas 7 41 )
(Interruption.)

o AR et &A@ A T qA
ey & fedy A wWEem (A |
yfewer EriT 2 | ¥ qoEw ¥ A A
BV @1 aga wegl aTa AR |

3 P,

% 77 *x @ ¢ fr fom avg
wfex sgaear Y, wnfq zyaegr o
30FT  goqfoy  Permutations and
combinations T wifer agar T | wHF
arfegt & wrawia faag 5% 71
fisz grY snfaa} & fram & us
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IET-I§T FOMEAZ T frav | TEE
1O arfg arfa & dwweq & owAr )
AW AT FATT AAAT AT AT B,
FaTdr gfee 3a% GFr 9T rdr Trfzd )
arerd & wwr g afdeafiat a@f &
fFearomom AT eI d | 38
Fw At fafewr wsg & gav ar 1 sAR
feargzr w7 =« Fr ofaqr 47 1 4
IR IZEIN T FT FAAT ATEAT
foF HUST o ST 7 FATH WA WA
WS of, fedy &1 AT dga Az
qr, fedft &1 qm TwgEET OEHE,
fRdt w1 AR WETOez YAz W91 )
IR T A AT AT FT & 4
fF gx o iz & goedw feom g
qr aifF 39 YRz F uw wrfa fasa
¥ W AT SgTET AWA HIT AT
IJATAT AT WY | TH AW T TR @7
TR & g gedds @r gwr &t |
g% o 7 g fe nfagi & sow
¥ duwer agar may | &R oF wE
A H A GG RT AGT TEAT FAL F ATAT
T & | A wies feafa F g aww
B TH WAL T 0T FAFT A

us Aepa w1 oww g faw
w7 Wi gz 8 fr fomd og qan
?, THHT T@ wEH B | g AG
Tar & & uor mgremY § 47«
o & FgaC A qnare v aehngi
Tl g 1 @i ar WA A AAT 2
for amee & |t & w@F =t & amg
oy 4% & S 9T & w7 s #0
z80 am, st f aawr wfa § 3wd
7w § fn o et of@me & sz
nfEy o1 o §, arestes dafrs
g7 FAYCT WAW F IHR Agay
firc weft @ At 99 g wERY AW &
ford #v€ dare Y v & e A7
ST qFeT & 97 Faw wias ofdafy
gt &t wavar i sl & )
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FaEr am WY F FeaAr Anadi g
ag 7z # 5 o7 fodgw a7 & ans
ATAT AT § IAFT qEd &0 A7 & fw
zas afd ¥ F gfady, A g |l
# a7 wgar wedT § 5 g@e I A AT
gl ag 1 9% @18, A@ WORT
qTEH EFT 1 WM wAbGR w0 AT
#fad, st sg¥ w99 Fafeaga, A
Fqq wafaT, Fas—Fw T A
AT T O A7 WS AT WIE 2
TaFT & At mtas afefeafa £y 3
au wg Wed g fw wmifas ofdeafs
T FTL I AT & UFT F F1E @A
dar & | UF AW IAME Afod |
sufpr & fadase 37 § wds
T & AW ST FCUF UE BT H
W ™ q |\ I a9 g09 ] foeAes
qifagesT g1 @1 41 | 309 ¥ wAn
B & wWT T AT AT GF TE AT T
@ WifH IR 0F F TE T AT
uAT IWfa W w1, A9ET wiiew
aftfeafa gard &1 fawr @ | gafag
qg W FWEESH W FHAAIH  FT
“wr &, Swar faqm oo g & A
o 2 fF za wmies feafa w1 2rs
&t |

“etegE & ara A daraw
Sigt 3 1 2 o oFar & ol s,
wifaares, wdarE, WIOHERE, SEAaE
*T TF AR FT AL TG A 99 @R
#r w1fa & wa?f o< fawe #47 & fd
oF wweT g1, @ gAwdr g 5 F aF of
T § A1 v 4 | A see g
gz ¢ f fow for aog gwd &1
2T aaré FEn geafeorm & faEs |
faeft fara ox #9287 fas@ & it &1
2RS40 § WA g 8 W 9
AT Az 7@ FT TF FTO7 v ¥ 1 7
dra #7 =W gw qfer i wfed
fmgam 2, 91 WA FTeT &, INA
fargqee w1ee Wi Rrgges Trgew
108 RSD—3.
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F1 aam grT o foamaa & oaf @
IHFT  AATZ Yo HTH TF 4317 & AT¢
§ Fzr T # ) z@ fodeqaa v oA
wd wifas afifeafa v god & &)
afgr 7 wwdr § & Prsrer ez
o frgfer s meE S A
are gANT FIA A OF [T A4 AT
AT d&r Zrfr 2, @ |iw w3 T
gidr wfegd | F o AHA Ag wEAr
At £ f& %% 43 §, fgrmame &,
a7 d19 s fizrz—afam,
uifzanfagt 1 Feawa "¢ HiEFAe
A #73 & faqd and ) 39 AR
¥ A gz vz 2 fEgwqn A, 9
fiftaz &, =5 ®= |, wafs w7
BL AR q A Fi OFAT F, 4309
Tqed FEAT AMZA | TH AYE A UW
aifer & fad s wgfaaw aar At
AT ATT IAFT OF oy Afq & A1
9T AT F41, § 3§ TG awaf g o
W wart FIA & TATT  gARIIAEAT,
aré AT oFEE, TUE T A4 FT
T | TH F9AT AT @A F, A2
foperer &1 St 29, fardaw =R vy A7
g, A ofr wEr ag niiEg 37

%

Tro S, AT GWAR : a1 AT
Fz4 &1 9aq 4% ¢ o g7 avq @ F
I7ET AT 9C = ZAT Aifgd AT 3™
& g § | g9 AWa gAT 3T F gEd
SHATTq GIAAT W FH A @I 2 )
aZd T WA T FW E @ E ) 2w
#r wifas ofcfeafy & gare #7m §,
a=41 "1 wfgarot & faerr &1 g7y
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[zro siwmed, #iam gewTaRg)
a1 &, Tt avg & aga @7 T § |
007 79 A feeg T 5.0 uF Fad
w@ad g A gATe A F A7 Afagr F, 39
T 4T AT SATA AZ[ STAAT AT
TH A AW FT AW € AT ).

. W YITRT UF ATH  FATEA  AAT
At £ | zAd Bz fomarcdm a
v fadr san 7 g% fFar a1 1 g
7 @At 4 % 59 1T & g1 9 9T 3
9 qTS WOAl AT & T HOA
TIHHTH 1 HTH TAHAA T4 AL W[
1T AFA T AT ANET F AZ @H I
FEAAT | ZH SN AZA AT T@T F
ware aforr wet A3 fawear & 7 3w
F1 @R ¥z & fF et wegfae
A JY i i F, 9T A 99 W w|iftE
79! fgt § g gaaT el 90 | 7 3%
A% TEAT Al  fF o @i reawa
AT SN A S o /1 9w oawy
FRT IS AT AT T 7 AT FW AES
g & a7 g feedt drew & wifaer
#T 97 EY & | wwiET wEar §, 9w
o Ty ®, foww gEdr §, mfe-
Te Y Ad fedt @ & Wk
IR AT O & TR g9 AN & diey
|qTEY a1 HAT v famr @ ) AR
# wrat 1, feral 7, et drem &
i@ g 1 smaw &
arT A el e @ E 1w R
aifqeATE a9, FIF AT AT AGT 9T
feedt 7Y arefy omefr 2 @@t A, fod
g @\ wwa § 7 W4T 4 @ A
qfir T 2P mam g g fF
T W FRZTIW AT AT W T qars
¢ & W F o forreew mfy & ad
wiedz § #4r 1E &, T I fagrw
NMad § g e gn e & ™
THA § | WAT WO W QATH, HFIHRIC
Y ara AT SEET FT T @ W7
a4 @ F W #r nifes ofdfeafa
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faame & &1 Tmw oform 99 SR
F faodra g | A i @ W w
famr Za & wnfaw ofcfeafa =y 2
Tg THT TEAT ¥ | TEE IAEW AA
aaaran fF F9Er wie sl 7 A
T & AN AT OF W a9 7 @
WRE | T WE F AT F 35 A
a2 7@ % A9 faig FEy F

PrROF. A. R. WADIA (Nominated): Mr.,
Deputy Chairman, it is a misfortune of our
country that any one should have found it
necessary to move such a Resolution. At the
same time, it has to be regretfully admitted
that the very need of the Resolution points to
the existence of a definite evil in our society.
That evil may not be confined merely to
casteism and communalism. It may be
provincialism, linguism, and I understand that
the mover of this Resolution is not averse to
broadening the scope of his Resolution by
including these other unfortunate 'isms' that
exist in our country.

Sir, I have been long acquainted with the
history of the non-Brahmin movement in
South India. It started as a revolt against the
Brahmins, and it has succeeded to such an
extent that the Brahmins have lost their
importance in the services, and very much to
my surprise and regret I learned from my
friend here that even the lives of the Brahmins
were at times in danger. At the same time, the
success of non-Brahminism does not imply the
abolition of casteism. It has only transferred
the love of power from the Brahmins to this or
that particular community among the non-
Brahmins, so that the evil is as rampant today
in South India as it ever was before, except
that the centre of gravity has fortunately or
unfortunately changed. That is the unfortunate
thing. Therefore, I for one, feci that this
distinction between the Brahmin
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and the non-Brahmin is entirely out of place
in a Free India, and I think the other castes are
sufficiently advanced to be able to stand on
their own legs.

Sir, much against my will I have to make
only one exception, and that is in connection
with the Scheduled Castes,. I recognise there
is some logic in what Shrimati Seeta Parma-
nand said that the very continuance of the use
of the words "Scheduled Castes" keeps alive
that feeling that they belong to a separate
community. On the other hand, I should like
her and people who think with her to
remember that for centuries these people have
been terribly neglected, even to a considerable
extent persecuted so far as social relations are
concerned, and that persecution still sexists. It
has been abolished by our Constitution—in
fact legally it may have been abolished but it
actually exists in our society—and to that
extent there is considerable force In the
Resolution which stands in the name of Mr.
Rajabhoj, and 1 do hope that we shall have
some time to discuss it today. That is the only
exception that I would like to make in this
connection, and even that execption I mwould
not like to be made permanent. A time must
come when even the Scheduled Castes must
recognise themselves as an integral part of the
Indian community, not different from them,
and to that extent I entirely support his
proposition.

Sir, whether the appointment of a
committee of the type recommended by my
friend Mr. Kapoor will solve the problem or
not I am not very optimistic, frankly. Not that
the evil does not exist; the evil exists, it ought
to be combetted but whether a mere
Committee of the Members of Parliament will
help in solving the problem I have my grave
doubts, especially when I remember that our
Government appointed a very very costly
Commission to consider the question of the
Backward Classes and that report, after lakhs
spent on it, has not helned to solve the
r>roblem. Iam not
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sure, if it has not accentuated the problem.
Most unfortunate, but the fact remains.
Therefore, what this humble little committee
of Members of Parliament will do, I do not
know.

Surr P.. D. HIMATSINGKA (West
Bengal): The mover said that the politicians
created this distinction. Therefore, they would
be the persons on this Committee.

PrOF. A. R. WADIA: I was just going to
say that if the evil exists and if there is a
feeling that Members of Parliament can
contribute something towards the solution of
that problem, I am prepared to accept the
Resolution, in spite of the fact that I am not
very optimistic about it; but it is worth trying,
it is worth doing something rather than
nothing. Merely sitting with folded hands is
not going to solve the problem.

I am afraid in some of the speeches that I
have heard this afternoon there has been a
tremendously defeatist attitude. One of the
Members on that side unfortunately said that
casteism would never disappear. Well, it
means that it is a very serious menace to the
future of India. My friend, Mr. Kishen Chand,
has been advancing some very novel
propositions. Apart from each one of us being
recognised by our number—and I do not
know how we are going to remember our
numbers when it comes to some millions—
apart from that, taking that as a little joke, I
was rather surprised to hear from him that
legislation can effect in real change.. He said
that, at the time of passing the Sarda Act if
there were one hundred pre-puberty
marriages, there were only ten after. I am
afraid he is living too much in the atmosphere
of the city of Hyderabad It is a known fact
that the Act is not given sufficient importance
in our villages, and I am not sure that even in
our cities the Act is really honoured. But, it
does express the considered opinion of the
Government that pre-puberty marriages
should not exist, and to that extent it has given
a real fillip, at least in  our cities to  the
agitation
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[Prof. A. R. Wadia.] against pre-puberty
marriages, and that great service Sarda Act
has rendered and we welcome it. Again, if we
have passed the Anti-untouchabi-lity Act, it
certainly implies the resolution on the part of
the Government not to encourage it, though it
is for us ordinary people to give effect to it,
not merely by lip service but in our actual life
and in our actual communications with our
sister communities. It is from that standpoint
that I am supporting this Resolution in the
sincere hope that we can put our heads
together and consider measures which can
alleviate this great evil which corrodes our
national life. Things have come to a very
bitter pass and we cannot sit with folded
hands. We have to do something. And if this
Committee is good enough to make any
suggestions which can give effect to creating a
better India, we should welcome it. I am not
sure that the Government would be interested
in opposing this Resolution, because it
expresses nothing but the intentions of the
Government itself. Therefore, there is
something to be done. But I should like my
friend, Mr. Kapoor, to remember—as also the
other Members of the Committee who are
going to serve on it—that this reform requires
a change of heart. That is the most
fundamental thing about it. That Js an
expression which we have learnt from
Gandhiji, and unless there is a real change in
our heart, no amount of legislation and no
amount of talking is going to do any good. It
is an unfortunate fact that in State after State,
whoever may be the Chiel Minister, there is a
suspicion that the members of his caste get
promotions and get appointments. Wether it is
in Bihar or whether it is in Uttar Pradesh,
whether it is in Mysore or whether it is in
Tamil Nad or Kerala or Bombay, it makes no
difference. The suspicion is there. It may be
wrong. Unfortunately it is not so wrong. But
even if it is wrong, the very fact that the
suspicion exists implies the existence of that
evil, and that evil cannot be conquered except
by a change in our heart. That is the most
impor-
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tant fact which I should like my friend, Mr.
Jaspat Roy Kapoor, to remember. Whether we
change our names or not is a matter of
secondary importance, because with any
change in names we do not forget unfortu-
nately the caste to which we belong. That is
the spirit, Sir, in which 1 approach this
important problem raised by Mr. Kapoor.

q Qo RAlo TWANA : ITHWE
off, A TEerE FY7 AwE A aEr
@ & 39 3| w7 HA AT A g
& & wn & = 2 fE et
g anfed, gra-afoads g wfed,
HifF w91 & & 79 AT GF g
gyt & | af o famme 2 e &€ amat
F foa #ra A F srasgEar Ay 2
famr Frw & F9 FE WA & 1 69
fF Ame e a9 g, aaea-
fafedt & ferq e ammar &, weqear
frarn & g #Wa awmn 2, fa=r-
faifwr vaz a=man 2, fgeg *12 g9mr
2, d" ¥ EE FAA AT A9 § g
waEr & Iwfa g @ ¢ 0 & ofr wEr
g § fF ag 9 qiE & A1 wrwer
2 g @ew gn Sifga Afe sra-aie
FT HTAAT T9 29 A &€ G9IC T & 4
F§ Wg 9T AR AW FATL

TE & aEaT § W IEwT =@ Z 7
T T | ZAIE AW F FHAT AAVHY A
g & fF Q1 a1, q2 =y v W@
o< W g wfgg afew 1 a=
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faow &, araforow § 1 oY o & ww
TR B weR FT [T AT | TR
qarza ¥ ag wea Y fear & AR
# wwwar g fr 9% famr § gfcoal
¥ fad a3 A9 frm—-AA AEA T
& 1 df § Y TrET ¥ AT @
g f& mw wfadiz w1 @ v &
fodt war w17 fopar @ 1 F wean g B
W 1 a7 399 faw w=ar
AFAY 1 qg § wwar g, A
T FE AW AT AR AT HE
2 T gL F FremT wawr g A faoed
| T FT AT gAT § ) AT A A
yedft & @7 3% g Wifed | #E S
Ry fasEAd Fameh
Wi A% Wie-OW WEAT AT 8,
gAY ITRT THIT T AGT WA ZT, IAR
9T F 1 WA & AT a9
fadt 1 ot ag ot sfe @, o o qOE
2 g aw gt fed

A, 3% ik O% geT e
2 yafad <% at § & s =)
AT | 77 | wgar wgar g R e
yegen qifeeme & o § &% A
3 77 @ § | 7 Wy g
a Fegafasy dar g § 0 W A
Fgr ¥ fF e & oft anfe-dz
2 o fergmt & f onfa-dg 2, faeit
7 oft anfa-dz & | fomr 27 € fv o
Fei nfa-dz adf & A faai § 0
oAt fom &\ qEewET | o R
2, got § 9 3 wow F orfaferw
B AT & | Y dav @Y ¥ P gt
¥, mfeafegi «, fawi & ofy-x

O g ot & onfa-Rg & 1 v
# wnfa-diz & 1+ @7 a8 onfa-diT a@er
o1 wfed dfea s aF fegel &
wnfer-six § aw % 2w 9y & fF gy
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['sfr qre HTe '.'m'\f‘la']
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wEE—a  qa faedt ol |
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FAT AT ATET &, W FAT HeOT
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Fedr & fF gu wna-aid TEY =T §
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# oy 9 47 | IR efomt 7 A
& |q A Ay w7 A Afew o
FA ¥ AT% IAHI A4 qTY GG q€AT
§ FET AT | IR INAT AT H @TE )
7 399 Fa1 f owT WY T & 9
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AT At § wgar § v wifa-dg g4
WE | AT F AT F, ey q o
2, ®r¢ qfaere 2, FrE AR &) WA
g wg AT g W 39 A
¥ fod, wvar fax sar & % fad
gq Fifaw A GifEd

Tz 91 we #, g § g agq
o= & W H waaan g fFoaw qawy
qE ATE HT aCE WA F A B |
g fregae a4 § ) 70
ferar wmem & #g 2 fo 9 w9 qur
a gre = afeq | wm gfar a7
€ & AR s wmw #r Afa &
fazare far 8 | guA el #1 a7
e T | IEA H-Eta A am w4
w1 w-efa & oft fedt &1 gETe gmr
2

o dto Hro far: R
AET e o

S0 qro Aro TWNIW: TET AT
ar 3rF 8, uR waAr ) A Ty I E
1T ¥7 A AT gewT @ 34 9 o
nF AT 8, gafad § @ F@0E W
TH T FT AWAT KA G

SHRI D. A. MIRZA: Mr. Deputy Chairman,
the more you talk about communalism, the
more it is gaining strength in the day to day
affairs of our country. People who shout from
housetops against communalism, who preach
nationalism, who lead crusades against.
communalism, turn out to be rank
communalists when their own self-interests.
are to be achieved or to be guarded. I had no
idea of speaking on this Resolution because I.
have no religion except that India is my
religion, India is my country and India is
everything to me. But then I thought I would
be failing in my duty if I did not speak on this
Resolution which recommends that efforts

should be made to kill communalism, to
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make it a dead horse so mat IT couid , die
unwept, unhonoured and unsung. Sir, it was in
1947 that the division of India was brought
about. It was the outcome of Muslim
fanaticism and communalism and it was
because of that we had all the trouble but then
we thought that after this, everything would
settle down and we heaved a sigh of relief and
said, 7R % 3HT H?T T We will have some
peace after the Partition. What actually
happened? The fanaticism and communalism
took a serious turn and to our disgrace, we
Indians sacrificed the Father of the Nation—
the world revered that man, Mahatma
Gandhi—at the altar of communalism. Even
after that, it did not end. There was some man
in some corner of India who fasted unto death,
who was rather puffed up with the spirit of
provincialism and linguism. He died and the
people hailed him as a martyr. There was
rebellion and there was some trouble in that
part of India. Immediately the Government of
India succumbed to the threat antl gave them
the Andhra Province. Immediately after that,
there was trouble in Bombay. Maharashtrians
and Gujaratis who had been living in peace for
generations, who were living as  brothers,

SHrRI BHUPESH GUPTA (West Bengal):
On a point of order, Sir. How is this within
the scope of the Resolution which relates
only to cas-teism and communfflism?

SHRI D. A. MIRZA: Certainly it is
communalism and provincialism that is
responsible.

Dr. SHRIMATI SEETA PARMA-NAND:
There is an amendment which deals with
that.

Mr. DEPUTY CHAIRMAN:
amendment has not been moved.

SHRI JASPAT ROY KAPOOR: But then,
Sir, my Resolution covers communalism
based on linguism and State and all that.

MR. DEPUTY CHAIRMAN: All right.

The
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SHRI D. A. MIRZA: Those people were
living in peace but immediately after the
formation of Andhra Pradesh, the leaders
thought that they would like to come to the
forefront and they wanted to occupy a unique
position in the Province; and the
Maharashtrian and Gujarati leaders brought in
the question of provincialism, and an agitation
was started for separate Maharashtra and
Gujarat States. In the South, Tamil-nad wants
to establish a sovereign State, it wants a
Dravidistan. In Kerala, there is trouble.

SHRI H. D. RAJAH: Do you approve or
support the Dravida Kazhagam propagating
the killing of one community? That party
supported you. Do you approve of that?

SHRID. A. MIRZA: I do not catch you.

SHRI H. D. RAJAH: Do you approve of the
activities of the Dravida Kazhagam in
preaching the killing of one community by
other communities? That party supported the
Congress during the elections.

SHRI D. A. MIRZA: We are going to crush
that party. We have nothing to do with that
party.

SHRI H. D. RAJAH: Your party was
supported in elections and the leader of that
party

SHRI D. A. MIRZA: It did not get that
support at all.

Then, Sir, we thought that everything would
be all right but then this communalism yielded
plaice to provincialism and all that. You have
to remember one fact, Sir, and that is that this
casteism,—what you call the untouchability—
is the outcome of the Code of Manu which is
10,000 years old. According to the Code of
Manu, there are four castes, the Brahmins, the
Kshatriyas, the Vaishyas and the Sudras. What
are the duties of th<? Brahmins? They are to
confine themselves to religion. What are the
duties of the Kshatriyas?  They are
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[Shri D. A. Mirza.] to confine themselves
to fighting in defence of the country. The
Vaishyas are to engage themselves in trade
and the Sudras are the people to plough the
field and all that, but see what is happening
here. The Brahmins are the sudras. the sudras
are the Vaishyas, and the Vaishyas are there
and here doing the work of the Brahmins.
So, Sir, this casteism is rather a man made
one. It is the outcome of human activities.
The only difference between Hinduism and
the other religions like Mohammedanism is
this: Mohammedanism is a universal
religion. There are no communities in Islam.
It is a religion where people enjoy equality.
As a matter of fact, a Muslim who does the
work of scavenging can go and rub shoulders
with King Zahir Shah or Nasser and others at
the time of prayer. He can go and stand with
them while praying.

SHRI H. D. RAJAH: That is what Jinnah
said.

SHRI D. A. MIRZA: This difference of
Shia and Sunni is a political one and it is
politics that is separating them. Here is Mr.
Akbar Ali Khan who is a Sunni. I am a Shia
but what difference does that make? I go to
his house and eat and we live together, eat
together.

SHRI N. C. SEKHAR: But what about
Qadianis?

SHRI D. A. MIRZA: It is not a religion at
all.

No doubt, we support this Resolution but
what [ want is that every man must be
practical and everyone who talks about
nationalism must search his heart first. I do
not want their spirit of nationalism to be set
at right or anything like that. What I suggest
is this. The hon. mover has suggested that a
Committee should be formed to propagate
the spirit of nationalism throughout I support
that idea but there is one thing more.
Committees may come and Committees may
go but what we want is
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a programme of the action ~ to  be taken.

So, Sir, with great pleasure, I support this
Resolution.

ol Ao qro WY (IFT 927 :
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o as gu fFg @A AT A AT
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% g37 FATT AT TATTT FT FHTAT
ErTi &= W41 § 981 OF T+ 1 TG
19 g | 7 fAdeT wear v @ 72
v § f gt Sfaam F o7 Ta
zaaeqr H1 1€ §, 39 F wrfelFra oy,
9y, WIT 98 ¥ 9@ A @A §,
A1 IAF ¥ 4@ § AR 9, AW
fagim & sw 7 w7 &t 7 3 FF
frar #1 aifs &r a9g ¥, aEgia
TAFT A AW A a7 FRAT wIR Ao A
T oy #1 wfsars adi o, AwFa
FH FIA T AT FTA & 9094 | A 917
ZH WA T F WS TG H1 A
Za I F ol g9 w9 wiE a7 T84
FCAFA § | £7FAAAT & 473, Arfqarz
A TFETT | AT a3 G2 ¢, IH AEAT
# A qfg g€ & 39 w Afq gw A WF
T HZ A G | WA AT AT F 2ET,
FamFwmamgaz (MG d
TG G & AT 9T TR FTE WAT F
wa faeT A v A v 2, e
FIH H1 FUA FT G479 AT E AT AG
Zar wmar 8 6 ww IemRaTe e
anfa &7 8, 39 1 AT arar fwa afa
FTE | TH TG $T AEAT 3T & A2 AT
2

TN AT F g0 TR T AR
W@ A FFE G E, AT A
AT & T ST A g 0 <ar d
WA & W 9L, IT AT 7 AT 9C
R FHAar g G AR w1 A v fgd )
9 SR A O WAL SFTAAT FFAH
@A & HIe ggr fow ag ¥ qavay
#Y ST gE 3 I9 FT A4 A H
Farfira TAT & a1 ot 7 fav @, g 8,
AT @, W aat ¥ &@ I H hAT g
2, SU SIS, IaH AW F & (A4,
I9 AT TS FA & G, g AW AT
FE 39 FIW ISE I WFEFAT
T q@ g aa & qgaar g fs
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TH AL T HIX FOIFT =7 4T E )
FATL AT To  TARCAIN 43, FATL
Ta-HAT, FATL I A4 gt o 7
T ifarg FT gL w71 WL FAT
qqigz 7 AT ¢ qF w1 & o W WY
wari & fod, awawr & 7, 37 qud
FT THTA AT AEEF § | ¥ TH 9@
affr a7 F&F o gaow oft #1 S
g fogl 7 707 30 99 afzy R
H AT 7T ATET R &7 ST $7 97 |
IFE W 9 ¥ 0T F 19 A
qZ 30 4T, AL FIT 40, TF GE4T
Fraw #r 41, fow w1 7 Fai, qEawd
W AT FIRT a0aT A ET 9
34 74 frard 11 39 8 [ gar-
T & TATH FT qg 4T Z97 & fE Am
WAL 2, I A AE A AT AG
A AN AT TT AZ TEGT FA AT (6
% A T3 ¥39 BT AT FAAE
77 AT qUE ¥, AT AT FIA AT
8 ™ ¥ 3w fgw fam 7
a¥ar & | W F A@ B TF FHL
Foamw 7 7 o 3 7 A oF
=g A0 ¥ At 17 § o7 weral
g 3 FzEA ¥4, 7 awaa g
fi ag smawaw & i 39 o #r O yeara
&, 39 %1 919 fray o /i 39 & g
T FHET FT Fwior 1, 1§ 99 191 7
frare %2 fn fFr avg & g9 gad &t
aare far o wFaT @ ) AR AT aga
&t aTH T | Y AT THAT § A HaAi
foramz av 59 A% & §F TA4T g7 A%
g = frar w1 A0 @ oI Wy
Frafaqa & waEr  QF mfE #@7
searen faar sma, fsia faar @,
F g frag war g T A
q Al #, T GAHAY, T
FOTAIST |, AW F ATH & AWT I B
arrfar frae &t ot war &, 39 w7 qErA
FOAT AT | ¥ wwwar g e garag
I areaAfa® deq §, 3T & AT
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[ﬁmto‘fﬂ ET‘ET]

o fFqr T Tfed | 7 9 A
FCAT HTASAF § | T H1 FF & AT H
wwwran g f fas S & 73 94 9
A8 &1 A R 0 T H Ag HEAWE 31
wnar 2 & 7 g qfEuE 2, 39 &7
aaad & foq 57 fwar w1 94 f
AR fatoE g #9 & faq @ 7
17 2 Yo, IAT A FIEEEH [ TFATA
1 & faq for avg mfefeer ¢, tu
o L&A g, (9w 7 AAF &1 ag {Eor
fear mar & & anfa adw@ & a9 A
et a3 F1 qgAE & g, IA@ H
Fryifan #¢1 & fod o1 & qwwan g
f WrawaF #1197 a7 A T @ I |
&1 AT ZT99 | 9¢ UF WIS 69 8
ug AT a7 W 2 A1 gW a9 B
0 FEAT W wwEAT anfEd ) qar
T F g s wwdr faer 2,
Mg A qINE &7 asg H, WO
q werf wqd A1 A9g F, WifEE
FY a9g §, AAIIGFAT HY TG [,
fom aw@ #1 Fgm W afade T
frmtor %1 @ & (o &1 gaT¢ qar Fn
Iy FATARA S, TH FEAS AN |
# guwar § @S foq waeas g w
T AL T AT GG 2, IT T @H
feqr 9@ W oF w9E AT fwor
frr s 1 & w9 Al 9T MR T
o M 3 & 417 AT qEAEF FIW
gl, 9u% fog s %

W a9l § g 7w fEegE
FT TAGT FX@T F |

Suri BHUPESH GUPTA: Mr. Deputy
Chairman, Sir, the Resolution has been
inspired undoubtedly by very laudable
sentiments on the part of the hon. Member. |
don't know as to why certain amendments
were moved with a view to introducing
certain external matters .
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MR. DEPUTY CHAIRMAN: They were
not moved.

SHRI BHUPESH GUPTA: I am glad that it
has only been placed but not moved. But I
heard a speech where the other things were
also introduced into this debate, namely, the
question of Linguistic provinces and all that. T
wish, that was not done because these are two
specific and important questions for us to
consider the question of casteism and com-
munalism in the country. It is admitted on all
hands that even after 10 or 11 years of
independence we are nowhere in the stage
where we can claim that we have abolished
casteism and we are out of communalism.
Both these evils exist in our country side by
side and are at times indulged in, I regret to
say, by the Party in power for its own political
expedience. The hon. Home Minister will
forgive me if I have to dilate upon some of the
activities of the Congress Party in regard to
this matter. I do so with a full sense of
responsibility but not forgetting the fact that
there are many in the Congress Party at all
levels of leadership who sincerely desire that
the casteism and communalism should be-
abolished but there are also others who do not
share that view and even if they pay lip service
to the cause, do not practise it either in the
sphere of their political life or in their private
lives.

Mr. Deputy Chairman, Sir, these questions
cannot be tackled, I know, by mere passing
legislations, much less, by expressing fine
sentiments. If it were merely a question of
sentiments, then we had expressed enough
fine, good sentiments over this matter and by
now we should have been in a position to say
that these evils do not exist at all. Eminent
political leaders of the ruling party have time
and again, made very strong and powerful
statements castigating casteism and
communalism and yet we have found that
Members of that particular political party have
sought to thrive on both these factors.
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Now Sir, we have also seen certain
legislations being passed and there is of
course, the directive of the Constitution in
regard to this matter.  Despite all this, it-has
not been possible to come to grips with the
problem in a manner that we should have
come to grips with it and solved this problem.
We have not done so  as yet Therefore, Sir,
the question has to be gone into a little
deeper. Now, I think that in order to
eradicate casteism and communalism, we
must make an all-out effort in every front of
our life, political, economic and ] social
because these evils exist in all these spheres
of our life and we cannot separte our
struggle  against casteism and communalism
without at the same time coming to grips with
other aspects of our social existence. Take for
instance casteism. Today we find in the
countryside of our country, vast millions of
Harijans live in what may be called 'Ghettos'.
They are neglected, they are  humiliated
and they are subjected to all kinds of social
injustices and economic tyrannies and there is
hardly anything done on the part of the
Government to improve the situation
radically and materially. Ido not, fora
moment, suggest that nothing is being done.
Some little is being of course done but once
you look at the problem, what you need is
Herculean effort with a view to eliminating the
evH. Butthatis not being done. They
are Harijans and they are mostly landless,
especially in  the South. There you will find
that inevitably these people who are
neglected from the point of view of caste
and against whom this foul tyranny of
casteism is practised belong  to the category
of Harijans who are divested of all lands.

They constitute  the vast populace of
agricultural labourers.  Ttiey are isolated in
their  villages. They are socially and

economically looked down upon by  those
people who are at the helm of affairs in the
country today. I do not have any particular
big leader  in mind. But I have in mind those
people who are in the upper layers of the
social strata and who are enjoying  the
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advantages and privileges under me present
regime and who look down upon those vast
masses of our humanity with derision and
contempt. This is what [ say. Is it not possible
for the Government to take cognizance of those
things and introduce  political, economic and
social measures simultaneously and all at a time
so that we make a definite bridge and we bring
down the barriers that divide  those millions
who are at the bottom of the ladder and those at

the top? Is it not possiffie for the Congress
party with its tremendous influence in the
country, through its leaders like

Jawaharlal Nehru and others, to go round the
country and explain these things to the people
and launch acampaign? Sir, gone are the
days when the Congress leaders used to
make political campaigns for such noble
causes. Today we find Congress leaders of that
stature coming out in political meetings and
campaigns only for certain very narrow
political objectives, for  electioneering  and
other purposes. Never do we see such
prominent political leaders like Jawaharlal
Nehru and Shri Pant and others going round
the country, making speeches along with
others against casteism  and communalism
and nailing these vices to the counter. We do not
see such things. If they added their voice
also. I am sure the struggle against these evils
will be successful and we will be in  a position
to join in a common campaign so that we
eliminate these things. That is how it should be
approached. But where is the political
campaign today by the leadership of  the
nation against this casteism or this communalism
from the summit? We can make speeches.
Sometimes we can give harangues to the people
or make our views known to the press, but
then millions and millions of  our people
living in the villages  do not. come to know of
it and they do not feel the impact of the
campaign that we should start over this matter.
This-is very essential. Therefore, 1 would
appeal to all political parties, to make common
cause and take up a sort of political campaign,
a human  campaign, if you like, over the
country,.
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[Shri Bhupesh Gupta.] in which leaders of
all shades and at all levels could come together
and in a common platform fight against these
festering evils in our social life. :But that is not
done.

I would like next to emphasise the
importance of economic measures. It is very
essential to give particular “attention to
economic measures in eorder to eradicate
casteism from this ecountry, because on the
one hand we have to elevate those people who
are at the bottom and on the other, we have to
bring down those who are at 'the top, so as to
eliminate or reduce the discrepancy and the
disparity that -exists. You cannot have it both
ways. You cannot allow the vested interests
mto continue and still expect casteism to
disappear. Therefore, I say, in *order to make
an assault on casteism, it is of the utmost
importance that we make simultaneously an
assault on the privileges—the economic privi-
leges—of certain sections of the peo-*ple in
the countryside and in other spheres of our
social life. That is of the utmost importance.

Then I would appeal to the Con-.gress Party
not to indulge in casteism in its electioneering
campaigns. Please do not accuse me of being
partisan in this matter, because I am not
saying, what I say, from any partisan angle. It
is common knowledge how religious
sentiments were exploited in the Bow Bazaar
constituency where the election of a Chief
Minister was involved. It is also well known
how in the Home Minister's own home state of
Uttar Pradesh, in Benaras constituency,
casteism was exploited to combat a particular
candidate of the opposition party. Now, these
are unchallengeable facts. Statements have
been issued, circulars "have been issued and
posters have been put up and photographs
appeared.

SHRI NAWAB SINGH CHAUHAN: Is it
proper to say something about

[RAJYA SABHA ]
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the elections when a case of election petition
is pending in a Benaras court?

MR. DEPUTY CHAIRMAN: Yes, go on,
Mr. Gupta.

SHri  BHUPESH GUPTA: I am not
reflecting on any case. I am not at all
reflecting on any case. I have not even named
anybody, except that I have given certain
descriptions. What I say is, that posters
appeared, appealing to the caste sentiments of
the people, court or no court. I would like to
join the hon. Member, let him take all those
posters out so that our public life may not be
disgraced by such posters. The judges will
look after the law and the election tribunal is
there to look after such matters.

Now, is it not a fact that a Calcutta
newspaper published photographs of the Chief
Minister sitting in a mosque with an Imam or
somebody praying for his success? Is that not
appeal to communalism or certain sentiments
and feelings which should not be appealed to
for electoral purposes, for good public life? I
ask that question. The photograph was
published, not in a Communist paper but it
was published in a Congress paper itself, and
advertised to the whole world, as the success
of a pillar of the Congress party in that State.

The hon. the Home Minister knows very
well that the Congress is powerful enough, but
that Chief Minister was in great distress then
though he somehow or the other scraped
through with some 500 votes. (Interruptions.)
I know his difficulties and his afflictions and
in order to save that gentleman, in order to
save him from his troubles and tribulations in
that election, was it proper for the ruling party
in the country to do that? It is this behaviour
and this appeal to certain passions and preju-
dices that we should not encourage at all and
they should not be encouraged
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by any man of goodwill no matter to
which party he belongs.

SHRI SONUSING DHANSING PATIL

(Bombay): Sir, is it for a Member . . .

SHRI BHUPESH GUPTA: Another hon.
Member has got up. I seem to irritate people.

SHRI SONUSING DHANSING PATIL: Is
it for a Member of the Politburo to stand forth
as the custodian of the chastity of the
Congress Party? He should speak about other
and general things.

MR. DEPUTY CHAIRMAN: He has his
own way of speaking.

SHri BHUPESH GUPTA: Sir, I do not
pretend to be the custodian of the chastity of
the Congress Party for the present. I leave it to
the Chagla Commission. The Chagla
Commission has been dealing with that matter
and I do not know what chastity belt the
Congress Party is going to wear after what the
Chagla*. Commission has said.

MRr. DEPUTY CHAIRMAN:
minutes are over.

Fifteen

SHrRI BHUPESH GUPTA: But now another
question was raised, Sir, this chastity and all
that. Very well, Sir, what I was going to say is
this. These things, were encouraged by the
ruling party. If any other party does it, that
party is equally to blame. Of course, we can
mutually compare notes. I do not say that
others have not committed any faults. Many
of us may be at fault. But then we can sit
together and discuss and decide that whatever
may happen in the elections, no matter which
party wins, never, never shall we indulge in
this kind of caste appeal or appeal to raise
communal passions. We can 4 P.M. come to a
gentlemen's agreement with regard to this
matter and go into the fight and fight manfully
and in a forthright
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manner.. It is possible. Therefore,. Sir, (Time
bell rings.) this is another of my appeals.

I have not much time left. I hope the hon. the
Home Minister in his wisdom will see the
validity of some of the things I have said and
will take the necessary measures so that, such
unfortunate things to which I . have had the
occasion to refer now and before would not be
repeated in future. We must on no account
encourage casteism or communalism, no matter
what we stand to gain or lose by it from the
point of view of partisan politics.

SHRID. A. MIRZA: I wish to know whether
it is communalism if you goto a mosque and
pray? Is it communalism?

SHRI SANTOSH KUMAR BASU (West
Bengal): Can Mr. Bhupesh. Gupta deny that
he was broadcasting on behalf of his party
candidate' against the Chief Minister of West
Bengal that if the Muslims succeeded in
returning the Communist Party candidate in
that election he would at once occupy the seat
of the Chief Minister of West Bengal by
defeating. Dr. B. C. Roy?

SHrRI BHUPESH GUPTA: We never
contemplated to make him the Chief' Minister.
We do not distribute portfolios like that.

MR. DEPUTY CHAIRMAN: Order, order.

THE MINISTER oF HOME AFFAIRS-(SHRI
GOVIND BALLABH PANT): Mr. Deputy
Chairman, Sir, the subject-matter of this
Resolution did not seem to me to admit of
much of controversial rhetoric or endless-
eloquence. The subjects with, which, it deals
are of great importance. They refer to some of
the chronic ailments, from which our country
has beeni suffering for a long time. We have
had occasions to discuss similar issues on the
floor of this House previously. L~
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[Shri Govind Ballabh Pant.] do not intend
to enter into any long edissertation or to trace
the history of caste-system or to deal with its
social, *economic or religious aspects.

Evil °f Casteism

It is to be admitted, and nobody seems to
deny it, that caste and communalism have both
been the bane -of our country. We all know
that so long as we have got these evils in our
midst we will not be able to attain ethat degree
of complete cohesion and unity which would
weld us into a virile and healthy nation. Caste
and ecommunalism both hamper the progress
of the country towards unity *tnd they
encourage fissiparous ten-*dencies. They have
a disintegrating influence. They have
unfortunately resulted sometimes fn very
painful and deplorable catastrophes. So to-day
nobody can say that whatever may have been
the state of affairs in the past caste sentiments
deserve to be eencouraged. Even the
Communist Party which apparently does not
believe in such things has often to have
recourse to methods which smack of casteism
and the like at the time of elections. It is not
necessary for me to give details. They know
how many such cases have come to the notice
of the press, have been dealt with there, and
everyone of them is fully aware of the part that
he has himself played in exploiting such
sentiments.

SHRIH. D. RAJAH: They don't *deny it.

SHrRt GOVIND BALLABH PANT: Well, I
do not want to go into greater detail.

Mr. Bhupesh Gupta referred to a -case in
which, according to him, an «steemable leader
of Bengal, who is a Hindu, went to a mosque
and was seen in a friendly mood with the
Imam of the mosque. I do not see any
communalism in a Hindu joining hands with a
Muslim in order to . . .
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SHRI BHUPESH GUPTA: In the posture of
praying.

SHRi  GOVIND BALLABH PANT:
Wherein the spirit of communalism comes in,
I do not know. If one had referred to the
mischievous propaganda that is sometimes
carried on in order to incite people to acts of
violence, whether in the name of casteism
or'of communalism, one would be depressed
to see that even the leaders of parties which
have apparently an international status had
taken an active part in things of this type. The
lure of the moment seems to blind their
vision. However, we are not here to deal with
these aspects. Let everyone put his hand on
his heart and feel its throbbings, and if he
does not do that let him at least resolve that in
future his ways will be clean and his precepts
will tally with his practice.

Sir, as I said, this caste-system is a canker
in our society in our body politic. It has only
divided us into compartments, into rigid
compartments, and it has "come in the way of
that process of consolidation of nationalism,
which is essential for the vitality of our
people.

So there "can be no two opinions about the
principles underlying this Resolution, nor can
anyone be opposed to the spirit of this
Resolution. I only wish that we could go
deeper into this question than is possible here
and now, and see what we can do to eradicate
this poison from our society and our
community. Sometimes the affinity of caste
even overrides discordant elements that are
otherwise supposed to belong to different re-
ligions. Even religious disparity is
overshadowed by caste. We know that Hindus
marry Jains so long as they belong to the
same caste. The religions are different but the
castes will be one. Similarly Sikhs marry
Hindus so long as they belong to the same
caste, though the religions are said to be
different. So this question of caste has taken
deep roots
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in this country. We cannot eradicate the
poison simply by passing a law. We have had
laws. The Sarda Act was passed many
decades ago; the Widow Remarriage Act was
passed; the Untouchability Act was passed but
the social evils which it was designed to
remove persist to this day. To this day, its
effect has not been very marked. So, while
recognising the evil, the baneful influence of
communalism and the disastrous results which
communalism has produced from time to
time; let us remember that it calls for
vigilance on the part of every one of us.
Sometimes we see a book—such as the book
which was named I think 'Lives of Religious
Leaders'—has been the cause for such
incitement to communal passion that there are
at many places riots followed or accompanied
by fatal consequences. Similarly, other
insignificant matters are exaggerated and they
assume an importance in the eyes of the plain,
simple, people who can be led away easily in
the name of religion. Those of us, who have
seen all that has happened in this country
during the last fifty years, can at least learn a
lesson and make it a cardinal rule for
ourselves that wherever we go we will see that
this virus of casteism or of communalism is
«radicated to the extent possible. If we do
that, I think, we will be achieving a lot. As
hon. Members are aware, a Committee was
appointed to deal with this question of
casteism some time in 1948 and that
Committee made certain recommendations. It
was presided over by Shri Diwakar. Shri
Bhupesh Gupta referred to the acts or
omissions of the workers or the leaders of the
Congress Party. I might just refer to the first
recom--menuation made by that Committee:

"The orders issued by the Government of
Uttar Pradesh on the subject should be
taken as a model on the lines of which
action could suitably be taken by Central
and State Governments."

I happened to be associated with the
Uttar Pradesh Government at
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that time and I had perhaps something to
do with these orders also.

SHrRI BHUPESH GUPTA: What has
happened to the orders since you left?

Suri  GOVIND BALLABH PANT:
Luckily, I cannot easily catch the words that
flow out of the mouth of Shri Bhupesh Gupta;
so the question of answering him does not
arise.

I was just saying that the Committee which
considered this question found that long
before this issue had been raised here, action
had been taken in Uttar Pradesh by the Gov-
ernment of that Pradesh which was run under
the auspices of the Congress. Then, the
Congress has accepted as its goal a casteless
and classless society. I was really amazed to
hear from Mr. Bhupesh Gupta that the leaders
of the Congress do not speak about the evils
of casteism or communalism. Read any
speech of our Prime Minister and you will
find an appeal for unity, for abandoning all
those prejudices and sectarian feelings which
have weakened our national vigour.

SHrRI BHUPESH GUPTA: It is a cry in the
wilderness of the Congress Party.

SHRI GOVIND BALLABH PANT Again
I have not been able to catch his words.

SHrRI BHUPESH GUPTA: Sir, can you help
me, so that my words are caught by the hon.
Minister?

SHRI GOVIND BALLABH PANT: And I
am not very eager either to do so. So what I
would say is this that so far as preaching goes,
so far as delivering of speeches goes, they are
running in a perennial stream from day to day
and I also feel that there has been some little
improvement so far as these long-standing
evils which have entered into the marrow of
our
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[Shri Govind Ballabh Pant] people are
concerned. The Central Government has taken
a number of measures and as hon. Members
are aware when the census was held in 1951,
the census authorities were instructed not to
make any entry about caste in the records
except in the case of Scheduled Castes,
Scheduled Tribes or where it might be neces-
sary for administrative reasons or to meet
some statutory obligations.

[THE VICE-CHAIRMAN (SHRI M. B. JOSHI)
in the Chair]

Similarly, as might be within the memory of
hon. Members, only recently a law was passed
by which the registration of documents was to
be made without any reference to the caste of
the parties concerned. So far as the Report of
the Backward Classes Commission goes, the
greatest impediment that came in our way was
the reference to a very large number of castes
in the schedules that were attached to that
Report. That would have led to the
perpetuation of the caste system. So we have
been exploring other methods. Sample surveys
are being held and the States are being
consulted so that alternative methods for
determining real backwardness may be
devised. The Home Ministry has also sent
circulars to the various States making a series
of suggestions. I am glad to inform the House
that the States have accepted our proposals
and all of them seem to be equally anxious to
get rid of these evils. So Government is not
unaware of the gravity of the situation or of
the wurgent necessity of tackling these
problems but they do not admit of any
superficial treatment. The socio-economic
problems which are based on traditions of
ages cannot be solved merely by the
appointment of committees. Committees are,
in fact, often appointed not with a view to
solve problems but to create new problems—
whether that is always the purpose or not but
that is not unoften the result, so that simple
questions
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become even more complex and trie-remedies
which could be put into-operation are
postponed on the ground that the reports have
to be considered before any practical step
could betaken. So, we have had a Committee
to deal with this matter previously. While we
are all anxious that we should do what we can,
we have to-realise that we should not adopt
such methods as are bound to prove fruitless.
After all, energy is limited and time is limited,
and we have to make the utmost and best use
of the opportunity that is available for the
service of the community and the people at
large. In the circumstances, we must
concentrate our attention on things that are
practical, that call for real and genuine
attention and which can be tackled only with
patience,, with a certain degiree of consider-
ation and understanding but which have
ultimately to depend for their solution on the
consciousness of the-large mass of people, on
their appreciation of the demands of the
situation, and on their preparedness to shake
off" the old prejudices and to adopt a new way
of life. Democracy on the one hand and
casteism and com-munalism on the other are
incompatible. They cannot got together. Espe-
cially when we want to establish a society on a
socialistic pattern, it is: obvious that there
should be complete equality in the social
sphere, and so far as possible economic
conditions should be so adjusted that every
man can stand on his own legs with confidence
in himself; with that degree of self-respect
which a citizen of a country like India should
enjoy and with the readiness to treat everyone
else as a brother, as an equal, and as one who
is entitled not only to consideration but also to
respect. That is the-atmosphere which we have
to create-and it is only thus that we will be
able to get rid of these long standing: ills from
which our country has been-suffering. I hope
that all Members of this House will unite
together in eradicating as speedily as may be
feasible these poisonous gases which have
permeated every nook and corner of our
country, so that we may-

and Commumlism
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live a healthy life and the tasks which really
deserve foremost attention may be attended
to in a concerted manner. Our plans may be
carried out fully and the economic, social and
cultural life of the community and of
everyone li-ing in this community may be
lifted to the maximum heights possible.

SHRI KAILASH BIHARI LALL: May I say
to the hon. Home Minister that we are surely
thankful to him because he has accepted the
whole contention and the purpose of this
Resolution and there is no need even for the
Resolution as the Government is already
taking steps? May [ know whether the
Government has taken steps in order to fight
this communalism which is prevalent in the
Services in the different States. The people
are feeling the pinch today. What practical
steps has the Government taken with regard
to this so that this attitude on the part of the
Government servants may be curbed and
people may be saved from communal
attitude?

SHRI GOVIND BALLABH PANT: Well, I
think a reference to the Government Servants
Conduct Rules will make it clear that no
Government servant can be a member of a
communal or any other like organisation or
be a party to activity of such type. Recently
we have introduced another rule to the effect
that no Government servant will take any part
in proselytising activities or in any way
assisting any one who is engaged in such
activities, so that they may all discharge their
duties in an impartial way and treat all
citizens—regardless of  their caste,
community, religion, sex—equally with
deserving respect and with the sole
determination to dispense justice and to
render the maximum service to everyone that
they possibly can.

THE VICE-CHAIRMAN (SHrRI M. B.
JosHr) :  Shri Kapoor.
SHRI KAILASH BIHARI LALL:
May I  know  whether
IOR nsn 4

t 14 FEB. 1958 J

and Communalism 592

THE VICE-CHAIRMAN (SHRI M. B.
JosHI) : No discussion Order, order.

SHRI JASPAT ROY KAPOOR: Mr. Vice-
Chairman, I am glad to find that this
Resolution of mine has been supported
virtually by all the Members who have
spoken. The few who formally said that they
oppose it, in substance have supported it and
their formal opposition to it is due to some
misunderstanding with regard to the scope
and implication of this Resolution. I am more
particularly grateful to the hon. Home
Minister for his learned speech and his
encouraging remarks and they have set me
thinking afresh on this Resolution. There is no
doubt about it that the Government ever since
the attainment of independence and the
Congress Party have been doing all that they
could in the direction of removing the evil of
casteism and communalism. At the very
carliest stage we had incorporated in the
Constitution that there shall be no
untouchability in the country. The various
other articles of the Constitution that were
framed, incorporated in the Chapter of
Fundamental Rights and Directive Principles,
were all aimed at the attainment of this object.
But since we felt that in spite of all that the
object has not been completely achieved, and
since some new circumstances, new
conditions and new incidents grew up during
this period, we thought it was worth while
once again to have a committee and to look
into this question in all its bearings.

Some hon. Members, Sir, formally
opposed it on the ground that they thought
that this Resolution aimed only at finding out
as to what legislation would be necessary in
this respect and so would be of not much use.
May I draw your attention to the fact that so
far as the wording of this Resolution is
concerned, it does not confine itself to
legislation? All that it says is that a
Committee should be appointed which should
go into the question thoroughly and
suggest



593 B of Casteism

[Shri
all  ways

[RAJYA SABHAJ

Jaspat Roy Kapoor.]
and means which in its
wisdom it may consider proper to
check the evil of casteism and com
munalism. As a matter of fact, in the
course of my initial remarks I have
suggested something besides legis
lation. One of the things that I have
suggested is that we may have some
sort of a code of conduct for the
Ministers, for the Members of Parlia
ment, for Government servants, and
for other leaders of the country, as
to how they should act with regard
to communal institutions. I have
suggested that we should adopt such a code
that none of these eminent Ministers,
Parliamentarians and other leaders should
attend functions of institutions which bear a
communal name—I mean a Hindu College or
a Muslim Boarding House or some such
thing. It would therefore, appear that my
Resolution is an all-embracing one and did
not confine itself to suggestions of a law.

Then again, Sir, my hon. friend, Mr.
Pattabiraman, said that he opposed it on the
ground that caste and religious community
couid never be eliminated. I almost entirely
agree with him. I say 'almost', but then his
opposition and his remarks were based on an
entirely erroneous understanding of the
Resolution. I never suggested that in the
Resolution. May I here remove a confusion
which seems to have overtaken some hon.
Members when they talk of the origin of caste
and so on? I do not refer in my Resolution to
caste and religious community at all. What I
say in my Resolution is that the evil of
casteism and communalism should go. Now
caste and religious community are entirely
different from casteism and communalism. A
Hindu community based on Hindu religion, a
Muslim community based on Muslim religion
and a Christian community based on Christian
religion will always remain. It should never
be our effort to eliminate communities based
on religion. They will all remain; probably
caste may or may not. Opinions may differ
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about the utility of caste. But then
what do I mean by casteism and com-
munalism? [ mean that caste and
communal  considerations  should not
have inroad in economic and political
spheres. Religion is the concern of

man. It is something between man
and his conscience and God. It has
nothing to do with politics. My

submission is that the Hindu community and
the Muslim community should have full
freedom to profess their respective faiths, but
then on the ground of religion they should not
have economic concessions, they should not
have political concessions. On the ground of
religion they should not seek the votes of the
electorate and create communalism and
hatred. That is my object, and that is the
object of this Resolution. That being so, I
hope my hon. friend, Mr. Pattabiraman,
would, on second thought and on hearing the
clarification and the implications of this
Resolution, withdraw his formal opposition to
it.

Sir, my hon. friend, Mr. Bhupesh Gupta,
waxed eloquent and criticised the hon. Chief
Minister of West Bengal because he went to a
Muslim mosque and there prayed along with
Muslims. I do not know what notion he has
about communalism. A Hindu going to a
Muslim mosque and praying there with his
Muslim friends is
catholicity and not communalism.

[MR. DEPUTY CHAIRMAN in the Chair]

Suri BHUPESH GUPTA: Dr. Roy does
not believe in faith. It is the Imam who has
faith.

(Interruptions.)

SHRI JASPAT ROY KAPOOR: I have
known Mr. Bhupesh Gupta to be the keeper
of many a thing, good and evil, but I did not
know he was the keeper of the conscience of
Dr. Roy. Anyway, even if he does not believe
in God, I would feel happy and everyone
would feel happy that a Hindu should go to a
mosque and join
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in prayer with Muslims. And equally happy 1
would be when a Muslim would go to a
temple and pray with Hindus there, and both
Hindus and Muslims could go to a Christian
church and pray together. After all we are
children of one common God, and if we all
pray together in different places of worship,
why should it cause irritation to my hon.
friend Mr, Bhupesh Gupta? But then anything
that seeks to bring about unity in this country
is unpleasant to him.

Sir, I have done. I moved that a refer to the
most unpleasant incidents of which our
Communist friends were the perpetrators,
today? Some of them, all of them rather,
when my hon. friend, Shrimati Seeta Parma?
nand, began to speak in Hindi, protested
against it and left the House. Now this is
communalism based on language. I charge
them that they have shown communalism.

(Interruptions.)

SHrRI BHUPESH GUPTA: I was not in the
House then . ..

SHrr J ASP AT ROY KAPOOR: I know
that they would like to create disturbance
here, there and everywhere on every possible
occasion, but [ am not going to yield to them.
I therefore submit, Sir, that 'his conduct of my
Communist friends here today gods to show
that they are more guilty of communalism
than probably anybody else.

(Interruptions.)

SHrR1 BHUPESH GUPTA: We could not
follow so we left . . .

MR. DEPUTY CHAIRMAN: They say that
they did not leave the House in protest. You
must accept it.

SHRI N. C. SEKHAR: I want to know how
he can make such charges against us.

(Interruptions.)
MR. DEPUTY CHAIRMAN: Order, order.
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SHRI JASPAT ROY KAPOOR: My hon.
friends say that they could not follow and so
they left. If their example were followed by
other Members in this House who know only
Hindi or only Bengali, what would happen
here, Sir?

MR. DEPUTY CHAIRMAN: What are you
going to do with your Resolution now?

SHrRI JASPAT ROY KAPOOR: That is
exactly the question that I want to put to
myself during the course of the reply.

Sir, there is one thing which my hon.
friend, Shri Surendra Mohan Ghose, said. He
said that precept and practice must go
together. There can be no two opinions about
it. No doubt, it is a fact that many a people
preach anti-casteism and anti-communalism,
but in actual practice they resort to it. In this
connection, Sir, I am reminded of a proverb
which says: "Hypocrisy is the homage which
vice pays to virtue". And even when people
professing to be anti-casteism and anti-
communalism resort to it, they do it without
making a confession of it. Even this thing is
encouraging. They admit that it is an evil and
are not prepared to say that they resort to it, in
the open. Even this thing is encouraging.
Many hon. Members have said that it must be
the duty of all and more particularly of the
politicians and the Members of Parliament to
fight communalism and caste-ism. I submit,
Sir, that we must lead a crusade against it and
must fight it on all fronts, and particularly and
most valiantly on the political front because
the politicians are more guilty in this respect
than others.

May I, Sir while on this point, committee
should be appointed, but then the remarks
emanating from my hon. friend, the Home
Minister, as I said earlier, have set me
thinking afresh on this subject, and I think the
purpose would be served if I do not
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[Shri Jaspat Roy Kapoor.] press my Resolution
and beg leave 0: the House to withdraw it.

Dr. R. B. GOUR: No, Sir. How car he
withdraw it now after having made a long
speech?

MR. DEPUTY CHAIRMAN: I believe the
House will permit him to withdraw.

SHrRI BHUPESH GUPTA: No, Sir. He cannot
withdraw it.

SHRI KISHEN CHAND: Yes, he cannot
withdraw it at this stage.

MR. DEPUTY CHAIRMAN: Then I will put it
to the vote of the House.

The question is:

"This House is of opinion that Government
should take immediate steps to appoint a
Committee consisting of Members of Parliament
to suggest ways and means to discourage and
check the evil of casteism and eommunalism in
the country."

The motion was negatived RESOLUTION
REGARDING RESERVATION OF SEATS
FOR SCHEDULED CASTES AND SCHE-
DULED TRIBES IN PARLIAMENT AND
STATE LEGISLATURES.

Al a9t At TN (wERE)
Sueqarafa wgEa, #7 wnF geq H
UF HHEHZ AT WL WIS
AT ET A H HYAT TEATT I HHAIHE
#Y afam F7F Jor H7 F )

g1

MRr. DEPUTY CHAIRMAN: You may
move your Resolution in the amended form.

[ RAJYA SABHA ]
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and State Leaqislatures

SHrRI P. N. RAJABHOJ:  Sir, I beg to

move:

"This House is of opinion that the period
of reservation of seats in Parliament and in
the State Legislatures provided for the
members of the Scheduled Castes and the
Scheduled Tribes in the Constitution should
be extended from ten years to twenty
years."

] ot # fF g weaE £ aew
F A TR w0 R A faar &
Tg wew ¥ ew ¥ fogemw ¥
afea = & sfagw & aga weag
2 gg awt & fad foggaw &t
I @A & grEew F v oo 2
T F A ATHA T®AT ATEAr g o
QY FT AT 20 AT AF FFAT A
T AT @ & FETE A7 a7 AT
FIA HT FTCT T AZ VoA AT AT H
urar & wY wfad Afaas o
# Fifezziz sdwad § 5 A § A
§9 fedz g€ €t 97 aws & v
A @A wrgar § o0 3@ f
aaeq F ggrar fF 9 qg e fae @y
? 7z w1 Iowe waay faie aifywre
T8 8 Fgife gordl a4 ¥ forr a9 &
® A S AR, WA J
Sferear zane Wt & fr, o fr
agvi fgrg Fgamd o1y &, #W el
a7 TqIH-TA FJHEFT FTIAAST FATT
T&f Bt mwar &1 feeg, F e e
g g A § R A wr
FasT AE T AqMFAT F Afew e
ZfF ey &1 oge7 9w ¥ o
AT FT IO I A Z| ¥ w17
Aarai 4 27 frar 81 @@ wgra-TEw
fad o ad & ford & fomtr a1 w2
I 7% & day way mar av fw F 9o
o oqr A

SHRI H. D. RAJAH (Madras): On a point
of submission, Sir. TT”rvrrTfo



